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12.36 hrs.

MOTION OF CONFIDENCE IN THE
COUNCIL OF MINISTERS ADOPTED

[English]

MR. SPEAKER : Now, we take up the
debate on the confidence Motion moved by
Shri P. V. Narasimharao on 12th July
1991. Shri Ebrahim Sulaiman Sait may
continue his speech.

SHRI LAL K. ADVANI (Gandhinagar):
Mr. Speaker, Sir, I would like to know at
what time the Prime Minister would reply
and at what time the voting is likely to take
place. It would be advantageous to the
entire house if a tentative schedule is fixed
for that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GHULAM NABI
AZAD) : It depends upon the number of
speakers. As far as the Congress Party is
concerned, we would like to field as less
M.Ps. as possible. but T do not know what
is the number of speakers from the Oppo-
sition side.

SHRI LAL K. ADVANI: I take it that
the time will be between 4 pm. and 5
p.m. (Interruptions).

MR. SPEAKER : It will be tentatively at
4 O’clock.

SHRI LAL K. ADVANI : Betwecn 4
pm. and 5 p.m. is O.K.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani) : Mr. Speaker, Sir, I Just start-
ed speaking on the Confidence Motion
moved by the Prime Minister last Friday
and T had just spoken for five minutes.
Later on discussion on Private Members
Resolutions started at 3.30 p.m. and there-
fore, I had to leave my speech unfinished.

What I said the other day when T start-
ed my speech was that this Government of
Shri Narasimha Rao is a Government
legally and constitutionally constituted be-
cause the Congress (I) is the single largest
party in the House and the President in
his wisdom had invited the Congress Party
to form the Government. Now, the alter-
native to this Goverment is only elections.
Nobody wants the election. That would
be disastrous for the country. Neither

any party in the House nor the people out-
side desire elections today. As far as the
economic situation is concerned, the coun-
try is passing through a financial crisis.
The other day, on the 11th of this month,
Shri Vijaya Bhaskara Reddy, Minister of
Law, Justice and Company Affairs, said
that the expenditure in the last clections
was Rs. 1054.22 crores. You can under-
stand the exhorbitant expenditure we had
to incur on election. And in addition to
this, you can imagine how much money
was spent by the parties, how much money
was spent by the candidates and their
friends.  Therefore, it is totally disas-
trous to have another election now. So,
this Government should continue parti-
cularly because we have got very very
explosive and sensitive problems that
should be solved and these problems can-
not be left as they are today.

Now. Shri Advaniji pointed out that this
Government had certain oddities -- so
many seats are vacant and the constitation
of the Lok Sabha is not complete, and so
on. No doubt seats are vacant in Parlia-
ment and this is due to the faulty electoral
system. Many seats are vacant because
elections in some constituencies were
countermanded and the cult of violence has
crept in the political arena. Today muscle
power and money power influenced the elec-
tions in a big way. The electoral system has
to change because the present system docs
not actually reflect the will of the people.
So. this system needs drastic changes. But
one thing that has to be borne in mind is
that this Government though it does not
have a clear mandate, has at least got
a near mandate. If any party has got
something near a mandate, it is the Cong-
ress Party which has got it. As far as
the main recognised Opposition Party is
concerned, it is the Congress Party which
has got double the mandate of the main
Opposition Party.  As far as the National
Front is cencerned, the Congress Party has
oot four times the mandate of the National
Front.  Therefore, it is just and fair
that the Congress Party should continue to
govern the country in the coming years.
At this juncture, we must have a stable and
strong Government in the country and
therefore, I feel that all the secular and
democratic parties should cooperate with
the Government and should isolate fascist
and communal forces; all the like-minded,
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secular and democratic parties should come
together. If they do not do so, they fail
to serve the nation.

As far as the minorities are concerned,
I must say here today. this Goverment
deserves the support of the minorities.
So far, we have not had any other Gov-
ernment which had come out so much
sympathetically towards the minorities. 1
say this not only because of the Congress
(I) manifesto but also because of the
declaration of the Prime Minister and
also because of the President’s Address.
We have got so many verv complicated
and sensitive problems like the Babri
Masjid-Ram Janma Bhoomi issue. Here
also, the Government has come cut very
clearly. (Interruptions) Let us not cry
over spilt milk; let us try to solve the
problem. 1 know full well that as far
as the Ram Janma Bhoomi-Babri Masjid
issue i concerned there is no difference
between the Congress and the CPI(M);
there is no difference between the Janata
Dal and the Congress. So. all the parties
can come tcgether to solve the problem.
The Congress Party has come forward
with a very clear assurance on this
issue. (Interruptions) 1 quote from the
Congress(I) manifesto :

“The Congress s committed to find-
ing a negotiated settlement of this
issue which fully respects the senti-
ments of both communities involved,
K such a settlement cannot be reach-

"~ ed, all parties must respect the order
and verdict of the court: The Con-
gress is for the construction of the
Temple © without dismantling the
Mosque.”

Nobodv is against the construction of
temple. What we are against is that
the temple should not be constructed
demolishing the ‘mosque. It is against
the ‘religious sentiments and against s2cu-
‘larism; securalism will be demolished if
the masjid * is ‘demolished. @ We should
respect fhe sentiments of all the commu-
pities; the sanctity of the masjid should
be respected; secularism should be res-
pected; the masjid should remain there
and the temple can be constructed with-
out- demolishing the mosque. Here also,
an assurance has been given by the Prime
Minister when he gave interview to the

INDIAN EXPRESSS on the 8th of this
month. Now, I want to quote from the
President’s Address. paragraph-3 :

“Places of worship must be treated
with due respect. We cannot allow
communal elements to defile their
sanctity by using such places as in-
struments to  generate controversy
and discord. Government will make
every effort to find a negotiated set-
tlement to the Ram Janma Bhoomi-
Babri Masjid issue with due regard to
the sentiments of both communities
involved., In case of all other places
of workship. a Bill will be introduc-
ad to maintain the status quo as on
15th August, 1947, in order to fore-
close any new controversy.”

Never before in the independent India,
the President has declared categorically
about the sentiments of the country in his
Address. It is a clear commitment not
only of the Congress Party but of the Gov-
ernment of this country.

Mincrities desire that the Government
must stand by this commitment and  the
Congress Partyv must stand by this com-
mitment and to protect secularism.

[Transiation]

AN HON. MEMBER : Who was in-
strumented for the foundation in laying
ceremony ? -

SHRI EBRAHIM SULAIMAN SAIT :
We have always opposed the laying of
foundation stonc. If Congress  has
changed its stand that is their outlook but
we have always opposed it. Circumstan-

ces change and if you want......
{Englishj
We can  sil together and discuss the

issue to have a negotiated settlement where
it has to be constructed. We want a
peaceful settlement. We want communal
harmony. We want communalism should

be checked. We should come to an
understanding.  This is what Janata Dal
also wants. Other secular parties also

want the same. Therefcre, 1 say that
the Government should be given a chance
to continue so that they must try to solve
the problem amicably in a peaceful man-
ner so that we can protect the integrity
of the country and lead the country on
the path of peace and progress.
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Therefore, 1 feel that it is the duty of
all .the secular parties at this juncture
when the country is facing grave crisis,
to give their support to this Government
so that this Government can solve the prob-
lems. We want the Government to be stable
and ‘strong and continue in order to solve
the problems and to see that they protect
the integrity and secularism of the coun-
ry.

SHRI A. ASHOKARAJ (Perambaiur):
Mi. Speaker, Sir, on behalf of my party,
AJADMK., | rise to participate in the
Confidence Mection.

in our Election Manifesto, my party
leader, Puratchi Thalaivi Selvi Jayalalitha
had requested the people of Tamil Nadu
o wvote for AIADMK and Congress
ulllance.  The people had responded to
the extent of 100% voting to Parliament
and 98% of voting to Legislature of
Tamil Nadu. The reason is that we
wanted a stable  Government at the
Centre. Stability means not only stability
of the government but also the stability of
the nation. That should be the concern
of all the political parties.

kn 1977. a non-Cengress Govermnent,
namely Janata Government came 10 power
with a vast majority but they could not
rule for more than 30 months. In 1989,
Janata Dal came to power with BJP sup-
port, as the Congress which was the
single largest party at that time refused
to take over power. Therefore in the
6th Lok Subha and 9th Lok Sabha, non-
Congress Governments could not last long
because the two non-Congress Govern-
ments had miserably failed on those two
occasions. That is why we want to have
a stable government under the Congress
Party.

Mr. L. K. Advaniji hon. Leader of the
Opposition told this House on the other
day that the Congress Government was
the fifth mincrity government. He knows
that it is a different one from the other
four non-Congress minority Governments.
The- four previous minority governments
were formed, not by any single largest
party but now the Congress which is a
single largest party has formed the Gov-
eropgent. But, Mr. Advaniji has con-
veniently avoided to tell this fact Mr.
Advaniji is telling the arithematics: i.e.,

242 of Congress and its allies against a
total combination of 267 in Opposition.
1 would like to know from him whelher
all parties whom he had taken into
account are with him as omne combined
opposition with the same principles and
same goal. Where is the need to say
about the arithmetics on the basis which
are against truth?  There are also 36
seats vacant. Does it mean the BJP will
win in all 36 seats 7 So, Mr. Advaniji's
calculations of minority government are
entirely different from that of the other
minority governments. QOur nation is
once again  at cross-roads.  Prudently,
we have to manage our efforts and prove
to the pecple that we are capable of
defending the sovreignity of the nation
and also take it forward.

We have immense faith in our people.
They have almost sent all political parties
to this august House.  They have sent
us here in the fond hope that all of us
will put our heads and souls together
whenever the question of national interest
is at stake. We have to give up some
of our old animosities. The whole
world is undergoing rapid changes. That
calls for new thinking and new approach
on our part. alse. We are facing ter-
rorism in many parts of India. Many
precious lives are being sacrificed every-
day. My party leader, Selvi Jayalalitha's
life is an great danger. So. 1 request
that adequate Central Force should be
made available to protect her life. All
of us, without any difference, should treat
terrorism as our common enemy. No.
use of throwing the blame on anyone

party. 1t should be fought and defeated
collectively.

Similarly, we are facing acute econo-
mic problems. The new Government is
grappling with the problems. We should
give encugh time to try their best to set
the house in order. Economic problems
cannot be solved in a day or a week. We
should keep in mind the need to take
necessary care to see that the burden is
not shifted to the shoulders of the poor
common people. The IRDP and other
welfare measures for the weaker sections
should not be stopped and we should also
see that it reaches the poor.
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- Our country has adequate natural re-
SOUrces. We have human talents also.
We should be proud of our scientists and
their achievements. Our workers too
are contributing a lot to the wealth of the
nation. Janata Dal should rise to the
ceeasion. They should not forget that
people are losing faith in them.

I would like to make one joke with
some modifications at this juncture. A
man was riding in his motor-cycle  at
nightt He saw two lights were coming
towards him. As he was riding in a
motor-cycle, he thought that two motor-
cycles were coming towards him with two
headlights. Instead of going to the right
or to left, he had decided to go in centre
between those coming two lights. Un-
fortunately, the two lights were from a
heavy vehicle. The fate of the motor-
cyclist can be imagined. I request the
Janata Dal to think of the motor-cvclist
and come to a conclusion in the national
interest. .

It is my duty to point cut the agonies
of the Tamil Nadu people in not getting
the Cauveri waters.

I request the hon. Prime Minister to
intervene and do justice to implement the
orders of Cauveri tribunal. 1 would
make it clear that it has nothicg to do
with the confidence motion.

1 request the Prime Minister also to
assist the Tamil Nadu Government finan-
cially as Tamil Nadu, under the leareship
of the hea. Chief Minister Selvi Jaya-
lalitha is going to implement the prohi-
bition policy as a result of which the
Tamil Nadu Government would be losing
more than Rs. 350 crores.

At this juncture I would also like to
remind that Pandit Jawaharlal Nehru had
given a promise that he would safeguard
the interests of the non-Hindi speaking
people.

MR. SPEAKER: Shri Saifuddin Chou-
dhury to speak now.

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : Sir, will there be a Lunch Hour
today ?

MR. SPEAKER : There will be a Lunch
Hour and Lunch.

{Interruptions)

SHRI SAIFUDDIN CHOUDHURY :
Mr. Speaker, Sir, this minority Government
is seexing the vote of confidence of this
House. [his is a minority Government.
Al e same time, it is also minor in age.
Generally, the merits and demerits of a
tcenage Government are not judged by the
performance of a Government. But this
Government is truly exceptional in the
sense that we never had this kind of a mino-
rity Government which did not have an as-
sured support from outside. Also, we have
been compelled today to judge, to make
an opinion about this Government on the
basis of its performance also within these
three weeks. The kind of attitude shown
by this Government is totally devoid of
any real understanding of the complicated
political situation that is prevailing today.
After a long, gruelling and painful election
process which produced a hung Parliament
and thereby created a Government of mino-
rity support, the people of the country
hoped that as we are having so many prob-
lems lacing the country, this Government
will pay atiention to solve these problems
with an attitude of cooperation and dialo-
cue with the Opposition Parties. But in a
most indecent hurry, this Government, be-
fore proving its majority in the House,
without having the confidence of the House,
undertook major policy decisions which are
in our opinion totally harmful for the inte-
rests of the country and in  many way a
xind of surrender to the dictates of interna-
tional financial institutions.

Sir, we have all criticised the decisions
taken by the Government to devalue the
Rupee. In a most clandestine way, this
was done. It was said that the Govern-
ment was just adjusting the value of Rupee
with the basket of currencies, foreign cur-
rencies. One day after that there was an-
other dose of devaluation. While doing
this, despite the repeated requests by the
Opposition Parties who understood the in-
tricacies of the prevailing sitvation, who
wanted that there has to be a Government
to tackle the burning national issues, you
never bothcred to talk to them honestly
and sincerely. In a most arrogant man-
ner, you took unilateral decisions on which'
we have a lot of differences with you. This
is not the attitude to be shown. We had
minority Governments before. They had
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an assured support, a committed support.
But you do not have that. But the way you
are behaving, it seems that you have got
three-fourth majority in the House. And a
Government with three-fourth majority in
the past did not dare to do or behave in a
manner in which you are doing now. Can
there be any compromise in this? We
know there are many problems. We have
problems of terrorism, we have problems
of secessionist agitation; we have problems
oi ethnic conflict in the country; we have
problems of communal divide in the coun-
try. There is a need for secular forces to
come together and see that communalism
do not sway or divert the wav that is be-
ing attempted. Why is that happening ?

Therc arc many in this country who have
been fighting for secularism. But then have
they peen taken into confidence? Is that
the approach to tackle the siivation? 1
find you have totally disappointed us. We
cannot just wish away the kind of poiitical
situation that is prevailing today. We had
a hung Parliament before. This time we
are bhaving a hung Parliament. May be,
next time there will be another hung Parlia-
ment. How have we to react to that situa-
tion? We cannot just go every month to
the people and have a poll. 'We cannot go.
Then how to react to this is a point. But
then you have also to respond. What is
that response? T

Now, the verdict of the people during
the last vear has disappointed everybody—
disappoinied the Congress Party, the BJP,
disappointed us also. We thought that the
kind of siand taken by the V.P. Singh Gov-
ernment for secularism, for social justicc
would really give better results. But we
did not have that because of many factors.
We had two elections—one was preassassi-
nation and the other was post-assassination.
I will never forget the kind of shock I had
when I received the news about the grue-
some murder of Shri Rajiv Gandhi. That
was the sacrifice, I believe. for the country.
He sacrificed his life for his party also. We
have alse found out that there are many
surveys conducted by interested concerns.
Surveys were conducted. I think, there
were three or four surveys conducted.
Many of them were prepaid: surveys. Many
of them indicated that vyou would have
300 or 280 seats. Even after the supreme
sacrifice when you did not get that, I believe

you also got disappointed. And the BIP
got disappointed in the sense that they in-
voked the mame of Lord Rama. Still they
could not come Lo power in centre. That
is a shock for them. (Interruptions). 1f
the God could not save them, I believe, no
one can save them. I wish Mr. Advani
would have been here. This is a good sign
that majority of our people in the comnntry
are still secular. Mr. Advani had quoted
the London Economist stating that ‘winnor
come second’. It may be true in London.
But in Lucknow what we find it is win by
default BJP is in power in U.P. because the
Janata Dal had been split. 1f you put to-
gether the Mulayam Singh Yadav’s vote
and the Janata Dal’s vote and even if you
do not take, for the time being, the Cong-
ress vote, then they are more and had they
been together the results would have
been like it happened in Bihar. This is the
point.  Now Mr. Advani has said that the
days of anti-Congress regime is over. It is
a deal-oriented declaration. But the real
issue is 10 understand intricacies of the
present situation, the gravity of the prevail-
ing crisis. Now how to get rid of present
crisis. Cuan we give our consent to this
kind of economic reforms? Mr. Chidam-
baram who was the Minister in the Home
Ministry looking after the portfolio of Inter-
nal Security, Public Grievances and Pen-
sion, he has become a Minister of Com-
merce. Now how does he know everything
that in a hurry, he declared a policy ? I
want to know where was that discussed ?
Had the Cabinet discussed it? Did you
discuss it with the Opposition? Now, you
are going to have the industrial policy for-
mulated. Did you discuss it with the Op-
position parties ? Are you serious to run
this country and the Government? We
know that there are many political parties
which do not want to go to the people. But.
you should not take the Opposition for
granted. Today we are observing ‘the Anti-
Devaluation Day’ all over the country. We
are demonstrating in Delhi and in other
parts of the country. We are organising
people and they will resist all your re-
actionary policies.

In one stroke, you have devalued the
rupee by 18 per cent or 20 per cent. Are
you sure of getting the IMF loan? Are
you going to get it ? I do not know. Is
there no other alternative but to accept the
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IMF conditionalities ? You have seat Gold
to the London Bank. The explanation
given for that is, “we are apprehensive of
getting the IMF joan; We may or may not
get that; and that is why we have kept it
there; in case of need we will mortgage it
and get money”. But you have already
given that. You do not know whether you
will get the IMF loan or not. But, before
that you have accepted the conditionalities.
I read in the Press what the World Bank
spokesman has said. He said, “we have
sent programmes to the Government for
reform: before passing the Budget, thev
will have to accept it and on their progress
depends the further loan”. Where is the
report 7 Why it had not been shown to the
then Prime Minister Shri Chandra Shekhar?
‘He had reacted on that. Is IMF the oniv
way ? Is there not any other alternative
way ?

Shri Manmohan Singh is the Finance
‘Minister now. What did he as Secretary of
the South Commission say ? He said. “IMF
prescription is of doubtful wvalue™. Shri
Julius Narere is the Chairman of the South
Commission. We have many econoinists
and social scientists to say that the IMF
prescription is not good for a third world
country. In an article in the Statesman of
Sth July this year, Shri J. K, Galbraith has
said, “the IMF dictates and intervenes in
the affairs of the Third World countries: T
do not approve of these”.

But, in one stroke by devaluation of
rupee, you have increased the burden of
foreign debt; you have increased the bill
for the import that is taking place, without

having earned a single paise of loan. It

is a suicidal path. There are many ways
to tackie the economic situation. An alter-
native approach has been given by the West
Bengal Government. We are serious about
it. We are not playing petty politics. The
country is in real crises. We have to save
the people from poverty. T saw a photo-
graph in the Press and T forgot to bring
that. In Orissa at one place, the poverty-
striken father beheaded his son and drank
the blood. T saw it and T felt so bad about
it.

There are alternatives. 35 economists
have given their alternatives, (Interrup-
tions). What will happen if we go on like
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this 7 We cannot'give our consent to the
kind of sell out you are undertaking. Tkern,
there is a talk of abolition of MRTP Com-
missivn. There are talks of a relaxation to
the FERA regulation to the point of deci-
mation. Then import liberalisation is there.
How are you going to boost our export ?
Is this our policy ? T do not know. Youi
will find that there are many other aspects
connected with international relations also.
What will be our stand in the GATT, if we
accept the IMF conditionalities? What
will be our stand ? Mr. Prime Minister had
siid that on NPT, “there is no pressure”.
That may be true today; but what will hap-
pen if thai pressure comes tomorrow °
Then, the problem of Jammu & Kashmir is
there: and many other issues are also there.
We have played a bright role in the past
and we have to play that in future alsc.

There are alternatives. We have said so
and many economists have said so. Bu:, I
will just quote ome. Shri Arun Ghosh.
former Member of Planning Commission
had written something. 1 think vou would
have got the papers from vour officials.
One point he said is that. domestic savings
should be equal (o the domestic invesi-
ment. To overcome fiscal deficit he sugzest-
ed thal past methods should be discarded
such as cut on social expenditure. educa-
tion, health. etc. Can we allow this ? can
we demolish our public  distribution svs-
tem ? Can we allow cut on food subsidies ?
‘We cannot.

Then, I come to allocation to the States.
Can there be a cut ? We cannot allow it
It would be wverv harmful. T mentioned
about West Bengal Government approach.
It is our party approach. We are serious
about tackling the pressing economic prob-
lems. Then. there can be increased in
direct tax both by efficient collection and
increase of rates; postponement of some in-
vestments which are not crucial enough.
That can be done also. Then, strict con-
trol over inessential Government expendi-
ture can be kept. We have to sort out our
problems. Then, strict curb on inessential
imports is also suggested. Real efforts to
augment exports have to be made through
labour intensive industrial activities, Mr
Manmohan Singh has said. We have to
look out to Taiwan and South Korea and
all that, Ts that a model for India® It
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cannot be a model. The kind of economic
policies these countries are pursuing have
‘led to the murder of democracy and free-
dom of the people. We have to find an
Indian solution to our Indian problems. If
we allow multi-nationals, if we open our
economy to multi-nationals, our indigenous
industry will be totaily destroyed in this
country. If capital goods are allowed to be
imported like anything, what will happen
to our capital goods industry 7 It is a very
important question. Opposition can have
cooperation with the Govt.. But it has to
be on real issues and not on certain con-
siderations.

Mr. Advani said that some people wanied
1o avoid an election because that will bene-
fit a particular party. But that is not the
consideration. This is most shallow under-
standing of the situation. We mneed 1o
make a4 new beginning of united India to
tackle the burning national issues but the
beginning is very bad. The attitude of this
Government is very bad. There is no indi-
cation of a serious approach for coopera-
tion and to tackle the basic issues confront-
ing the people. What will happen to Pun-
jab ? We did not like when the polls were
announecd without proper preparations.
That was a wrong thing to be done. Cer-
tain political steps have to be taken to take
the people into confidence. That was not
done. Then. security measures were nol
properly augmented. Many people were
killed. Still we decided that we will take
part. Tnen. we found that it was going to
be a farce and the whole thing will be
given to the terrorists on a platter. Then.
we decided not to participate. We with-
drew our candidates from Punjab election.
Now a new date has been given by the
Flection Commission.

That date has to be honoured and kept.
Before that, measures are to be taken so
that all the political parties can take part.
With the old approach—with military and
para-military forces only can you tackle the
situation ? No. On the ground, the need
is for the mobilisation of the people. That
is what we had been telling in this House
before also. But no serious attempt was
made to really mobilise the people.

Tn Assam. in a most unilateral way. you
have decided to give amnesty to ULFA

terrorists, Now what is the result of that ?
1 find that they are now claiming that with-
out independence, there cannot be any talk.
Is this the way of appeasement that is go-
ing 1o help our country to remain united.
No, that cannot be. We have seen this kind
of movement cannot last very long.

You have seen the fate of AGP. What
kind of hold they have on the people of
Assum ? Today they are divided and dis-
carded by the people of Assam. We have
to have some faith in the people. We have
to talk to the people, not to this or that
terrorist. It is a very very wrong thing to
do that and we cannot support that.

There are so many things. Take Jammu
and Kashmir. 1Is that a party problem ?
Can we go on politicking on that. Kashmir
has to be saved. How ? If secularism is
declining in the country, we cannot save
Kashmir. We cannot save Punjab. We
cannot save our North-Eastern India. Some
friends of ours should understand that.
In this House we require reasoned be-
haviour. Right kind of signals must go
from here that we are united. We should
not try to communalise everything. We
huave 1o tackle the issue of Ram Janma-
bhoomi-Babri Masjid dispute. We have 1o
tackle it. T do not know which way it will
be solved and it may be through dialogue.
If dialogue fails. then, we have to abide by
the court decision. T am dismaved to heor
certain people say that they will not abide
by the Court verdict. Why should not they
abide by the court verdict ? When they sav
that they will not abide by the court verdict
and that they will fight it out in the streets.
they are dishonouring the court which is
part of the Rashtra. T say this because they

swear on Ram Bhakti and say Ram Bhalti
is Rashtra Bhakti. (Interruptions).

[ Translation]

SHRT DEEN DAYAL JOSHI (Kota) :
What happened when the Court gave its
verdict in Shah Bano case ? Why were vou
tight-lipped at that time ? Why did you
not speak on the Shali Bano case in the
Lok Sabha at that time (interruptions).

[English]

SHRI SAIFUDDIN CHOUDHURY :
That is a very right question. T must say
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that then I was a Member of this House
and I raised my voice of protest against
changing the law on the Shali Bhano case
and we warned the Government. “If you
do this, it will help other communal ele-
ments. Please don't do this. The country
will be in a dire strait if you do it.”

1 talked to Mr. Rajiv Gandhi, I am sorry
he is not alive. We appealed to him and
we exhorted him not to do it. Qur women
—Muslim women—came upto the gate of
Parliament. I am not a Muslim when 1
speak in this House. I am a Muslim when
1 go to a mosque but, of course, I do not
go to a mosque. As an MP, I am neither
a Muslim nor a Hindu. T am an Indian.
This identity has to be established in this
House. Changing the law on Shah Bano
case was the basic wrong committed and
with -that started the vigorous decline of
secularism in this country. For that. 1
blame the earlier Govt. of the present rul-
ing Party. Now, if you are fully committed
to secularism you have to break with all
vour wrong past. Otherwise, if you conti-
nue with your hoarv past policies. bad
policies of the past, you cannot exude con-
fidence in the minds of the people and may
be by default you may continue for two or
three or six months. But no power on
earth will be able to sustain you.
We cannot support the way you are going.
We cannot support you and that is why
Sir, we also declare in this House that we
criticise, condemn and attack the policies
that this Government is pursuing. We also
mobilisz the people outside and there can-
not be any support from us on this confi-
dence motion.

With these words I thank you very much
for giving me time.

SHRI INDERIJIT (Darjeeling): When
will the voting take place. Sir?

MR. SPEAKER : I will declare that
later. It may be tentatively between 4 and
5 p.m.

13.19 hrs.

The Lok Sabha then adjourned for
Lunch 1ill fifteen minutes past Fourteen of
the Clock.

The Lok Sabha reassembled after Lunch at
seventéen minutes past Fourteen of the
Clock.

(Shri Shared Dighe in the Chair)

Motion of confidence in the council of
Ministers—Contd.

[English)

SHRI INDRAIJIT GUPTA (Midnapore):
Mr. Chairman Sir, the Prime Minister has
asked for the confidence of this House in
his Council of Ministers. The first ques-
tion that I want to raise is this. For what
is this confidence being sought ? I raise this
question because this discussion on the vote
of conlidence has come at a time or has
been so fixed that the functioning of this
Government is yet to unfold itself. So, it
15 not possible for anybody to give a vote
of coniidence in the abstract. We have tc
judge the Government on its merits and by
its performance and functioning.

Therefore, I question whether this confi-
dence is being asked for on the basis of
whatever the Government has done or has
not done over the few days that it is in
office or whether it is being asked for in
anticipation of what they propose to do
during this year or during this budget
session.

As far as what they propose to do is
concerned, we have only got some bare cut-
lines from some general disclosures which
have been made on behalf of the Govein-
ment and also from whatever is appearing
in the press. I will come to that later.

If it is a question of seeking confidence
on the basis of whatever the Government
has done and how it has behaved during
these very few days that it has been in
office, then I must say that that functioning
does not inspire any confidence. I am talk-
ing here particularly and naturally because
the main performance of the Government
is yet to come; I am speaking about the
style of functioning which is very very im-
portant. For a Government which is in a
minority; a Government which requires I
suppose support if it has to keep itself in
Office, for such a Government the style of
functioning is very important.

Mr. Advani here referred, during his
speech, to the occasions on which there was
a minority Government in this House sup-
ported by other parties from outside. He
referred more than once to the Government
of Mrs. Indira Gandhi after the split which
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look place in the Congress Party in 1969
and he meuntioned that Govermment was
sustained only because of refusal of some
parties, including my party, to vote for the
Vote of No-Confidence in that Govern-
ment. It was a question of whether we
should or we should not support a Vote
of No-Confidence. Mrs. Gandhi's Govern-
ment at that time undertook some very im-
portant  though controversial reform
measures including nationalisation of
banks, the abolition of Privy Purses and
some other measures which we broadly sup-
ported. Many people did not like those
things and they opposed them. But there
was some basis on which it was possible for
us at least to say that we do not want such
a Government, which is undertaking these
types of measures, to be pulled down.

Sir, Mr. Narasimha Rao’s Government is
behaving, in my opinion from the outset,
as though it i8 not a minority Government
at all but that is a Government enjoying a
majority in this House and, therefore, is at
liberty to take unilaterally all sorts of dras-
tic measures which can have very far reach-
ing and very serious fall-outs. As far as
I' understand, Sir, a minority Government if
it wants support has to function, whether
it likes or not, on the basis of consultations
and consensus and taking the Opposition
or at least parts of the Opposition into con-
fidence.

Everybody in the country agrees that
there is a national crisis, perhaps of un-
paralieled magnitude and I don't agree that
it is only a crisis which concerns Mr.
Manmohan Singh only. Economic crisis is
very grave, No doubt there is a financial
crisis but there is also a political crisis;
there is also a social crisis in the country.

We have also referred earlier to the pro-
tracted and seemingly insoluble problems.
No Government has comse forward yet with
any solution of Pumjally Kashmir or of
Assam. The problems of armed insur-
gency is cropping up in various parts of the
country. Besides, in many States and in
many outlying and backward areas of the
country thefe is a growing feeling among
the people of alienation from the Central
seat .of power. Rightly or wrongly people
in those areas do feel that they are not get-
ling a fair deal; they are not getting the
8—545 LSS/91

shares of the fruits of development and that
they have been neglected. This is some-
ihing ‘which i vitally bound up with the
whole question of Centre-State relations.
But I don’t find any reaction, any mention
anywhere either in the President’s Address.
We are not debafing the President’'s Address
today but parts of it are bound to overlap
for the simple reason that this debate is tak-
ing place now and President’s Address has
already been delivered and it is before us.

We in the Opposition did not appoint the
Sarkaria Commission. At that time, the
Governmeni which appointed the Sarkaria
Commission thought it at least sufficiently
4 serious matter 10 appoint a Commission
10 go into the whole gamut of Centre-State
relations. That voluminous Report of Shri
Sarkaria is gathering dust in the files. Not
4 least attempt has been made to process it,
to discuss it with the Opposition to see
whether the parts of that Report, the re-
commendations, can at least be implement-
ed. Nothing. But this Cenire-State rela-
tions is a matter which 1 think, this country
can ignore now only at its peril. There-
fore. 1 am saying that this Government is
talking only about one aspect of the crisis,
that is the question of financial deficit.
budgetary deficit, balance of trade, foreign
ecxhange crisis.  All that, 1 agree. They
are there. They are very serious. The
remedy which is being proposed, is a matter
which is open for discussion and contro-
versy. But what about the other problems
which are hanging fire for a long-long time?
I do not know whether this financial and
economic crisis of the magnitude which we
have been told has assumed now could
really have developed just overnight. Tt
could not have developed overnight, so that
suddenly the Finance Minister has to say
that unless we¢ manage to get some short-
term loans from somewhere, we will not
perhaps be able to meet our requirements.
our expenditure. even in the month of July,
or we have to transfer some tonnes of .gold
as collateral security we are told of foreign
banks, in foreign countries so that that can
act as a security to get some money
otherwise, we are not in a position to carrv
on. Can such a situation develop over-
night ? Tt could nmot. This is something
which has been developing over the years
due to many factors, including reckless ex-
penditure. reckless squandering of our re-
sources and all kinds of populist measures,
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1 am nou bla.mms anybody in particulas.
Lbverybody had tue share of this. Anyway,
what 1 am trying to say, Sir, is this. We
biwd @ meeling in which the Prime Minister
ard toe Finance Minister were very kind
1o call the Leaders of the political partics
on the 27th of June where, we were told
that we would be taken into confidence and
briefed thoroughly by the Finance Minister
about the economic and financial part of
the crisis. But on the 27th of June, in
that meeting, we were not given the slight-
est inkling that within a very few days of
that meeting, in two successive doses, de-
preciation or devalualion or whatever you
would like to call it is going to be done.
The value of the Rupees was going Lo be
brought down by 21 per cent. No inkling
was given of the fact that gold was going to
be transferred because an earlier Govern-
ment had transferred gold. Rather we
were given to understand that this Govern-
ment is not going to repeat that.

I am giving these examples to show—
the Prime Minister may say that all these
things cannot be revealed and that they are
not going to tell all these things in ad-
vance to us—the seriousness of the situa-
tion. But I would like to say that if you
want the Opposition to appreciate as I
think you do about the depth and the mag-
nitude of the crisis, then you must put your
cards on the table otherwise, you cannot
expect people to just swallow whatever is
being told to them.

Therefore, my quarrel first is with the
style of functioning which has been pro-
ceeding ever since then.

The Punjab elections were postponed
thirtysix hours before the polling was due
to be held. I do not know who is res-
ponsible for it. Somebody should tell us
who is responsible for it. There can be
endless controversy over whether conditions
in Punjab were conducive to holding fair
and free eclections or mnot. I agree that
there is a serious security problem also.

But there is also the dilemma that if we
go on denying the democratic process to
the people of Punjab and if we go on just
depending on the President’s Rule and the
police raj, then also we have to consider
whether that is eventually going to help the
militants more or is it going to help the
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country in order to restore normalcy and

peace. do, it 1s not a very simple prob-
lem.

1 may remind you that the election pro-
cess which began with the calling of numes
for tue candivaes and ail that, was started
i we Punjab simultaneously with the rest
ol tne country, although, at thal Lime also,
tire polling date for the Punjab was fixed on
<41h of June, but the process began on the
same day. So, an extended period was
tuere during wiuch if you were really so
worrled aooul tie  security  situation  in
Punjub, you should have realised that this
exlended period would give the militants
{uriier opportunities and time to kill can-
didates whom they wanted to kill in orde:
1o gel elections sabolaged; and that was
aone. Some .5 or 26 candidates were kiil-
ed. And then at the very last moment
when 36 hours were left for voting, when
the Governor of Punjab himself was say-
ing that eiections should be held in spite of
the security problems, but they should be
de-linked from the rest of the country so
that afier the elections in the rest of the
country are completed, sufficient security
foices can be mobilised in the Punjab, at
thal last minute, somebody decided that the
whole process of elections in the Punjab
should be stopped now. And now the
whole thing has to be repeated all over
again. 1 hope those unfortunate candidates
who had been killed, at least during this
period will be given adequate compensa-
tion for having foolishly got nominated as
candidates not knowing that they were go-
ing to be killed in this way and no election
will be held either. Somebody is botching
up things. I do not blame the Election
Commissioner; 1 do not blame the Govern-
ment. We do not know actually what trans-
pired. After the killing of Mr. Rajiv
Gandhi, when the election dates were post-
poned by three weeks, you remember there
was a controversy which appeared in the
Press also. The Chief Election Commis-
sioner was asked, why did you do this ?
You could have postponed the election by
some days, but why did you postpone it by
three weeks. He said, T was following the
Government's order. It was dictation to
him by the Government. The Government
which was there at that time. *“The Gov-
ernment dictated to me; I had no choice”,
he said.. And the next day, a spokesman



ol the Government came out publicly say-
ing that Mr. Seshan’s statement was abso-
lutely baseléss; no dictation was done to
him at'all. Whom should we believe ?
Whal is going or 1 do not know. So, we
must be very sensitive and cautious about
the way we handle this kind of problems.

‘We are faced with a serious secessionist
insurgency which is threatening to take a
region of this country out of the country
and 10 set up some kind of theoratic or
some independent State there.

50, up-till-now, | consider that the first
thing this Government, since it assumed
vifice, should have done is not to just hold
meetings for one hour or two hours with
the Finance Minister explaining things, as
he chose to do; but they should have a
scrics of meetings with the Opposition
where all thiese various issues could be taken
up and considered in depth; and the Gov-
ernment should tell us and also ask us our
suggestions, our opinions how they should
deal with the matter and tell us what are
the steps they propose to take. 1 do not
want to elavorate this point any further.
My point is that before the actual perform-
ance of the Government on the ground
begins to unfold itself, we feel that the way
they have been functioning from the begin-
ning is not that of a government which is a
minority government. I you were in a
majority, 1 could understand you do not
care for anybody else; you could do what
vou please. But. are you in that posi-
tion ?

Papers are speculating every day that
this attitude of the Government may be
due to the fact that they have still not
given up hopes of covering that margin
which is still there between them and the
majority by recrviling some more allies
here in the House. I do not know. (Inter-
ruptiops) I do not know whether there was
that recruitment drive still going on or not.
You please tell us about it. But if there is
no chance of that—I don’t think there
is a much chance......

. Ail-_;HON} MEMBER : You join us.
" SHRI INDRAJIT GUPTA: ...... then

the-‘minority “Government  should under-
stand! $hould realise its own position.

225 Motion of Confidence ASADHA 24, 1913 (SAKA)

Motion of Conpidence 226

It should act with a proper attitude and
a proper outlook which it has not been do-
ing.

lilen, 1 come to the other question ot
why we are asked to give confidence to
this Government in advance before they
come out with all their package of mea-
sures. All we know about at the moment
is that they are preparing to go to the IMF.
‘That has been confirmed. They have gone
to the IMF, not preparing to go. What
the Finance Minister told us was that there
is no other way to survive except to get a
sizeable loan from the International Mone-
tery Fund.

Now, aparlt {rom tnat, other things that
they are proposing in the way of economic
reforms, and so on are there. We have
to depend largely on the Press, on what
economists are saying, what economic
journals are writing, and so on. But my
guarrel here is not that. Of course, re-
forms may be necessary. 1 do not deny it.
When socialist countries can bring aboul
such big reforms, some of them delayed
oo long, and paid the price for it, why
not India ? But the biggest of the socialist
countries which initiated a very massive
far-reaching programme of reforms, has
also had tv give up many things which they
had adhered to in the past because the
passage of time and changing conditions
showed that thosc outmoded or old methods
and techniques would not do and therefore
they are doing away with them. 1 do nat
know where it will bring them in the end.
But they are trying to bring about some
basic reforms. So. it is not a question of
reforms being something which we are
apainst.  But what 1 would like to say is
that for the first time since independence—
I am addressing my  remarks particularly
to my friends on the Congress benches -
the Government and the party. the Cong-
ress Party. is abandoning the ideological
framework of the Nehru-Gandhi line of
development within which it had sought 1o
function all these vears. This is my most
serious charge against the Congress Party.
J have to assume it largely from what we
are trying to understand and study, be-
cause the Prime Minister never said a
single word about when introducing this
Motion. Tt may be your argument that
things have changed so- much in the world
and Tndia that all that old framework has
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1o be given a go-by now. If so, you have
to explain it here to the country and to the
House. The rationale behind it has to be
explained to the House and through the
House to the people. 1 think Mr.
Gorbachov whatever his errors or mistakes
or failings may be, he mever hesitated to
explain to his people and the Soviet Unicn
what were those errors, what were those
deviations, what were those mistakes com-
mitted under the old system which led their
economy to a severe crisis. But here we are
not told anything. It is just as though by
magic overnight, yesterday everything was
all right and today suddenly we find our
coffers empty, we do not have a single pie
to pay our debts. We are going to become
a black-listed nation which is defaulting on
its payments. There is no mention how it
happened. Somebody must explain.

1 am saying here, that a major departure
is taking place. You may deny it. But 1
think in the weeks to come and sooner than
later, it will be quite clear that under this
Government a major departure is being
carried out by the Congress Party to depart
from the framework which it has followed
from the time of Jawaharlal Nehru. I do
not say, for a minute, that that framework
or that line' of development was perfect,
that it had no blemishes, no mistakes or no
short-comings. 1-do not say that. Changes
may be necessary. But there was a broad
framework and some basic concepts which
I think were very much part of the Cong-
res credo. And, if you decide to give up
those things, you must explain to the coun-
try and the people why you are doing, and
what is the need for it. Otherwise, I do
not know why Mr. Advani in his speech
should say as he said here on Friday. I am
quoting from the record.

“The direction that the mew Govern:
ment has adopted is a direction with
which my Party does not quarrel.”

The BIP will say that. Why not? Why
should he not say that?

Further, he said:

“] would expect this Government to
recognise its limitation...."”

It is.a gpod advice.

He conlmued

. and to function in a manner as to
start a new chapter in Indian pohucal
history.”

Sir, the basic concepts may have to be
changed, But you must explain how they
have failed to meet the requirements of
the situation, The concept of a planned
economy, Mr. Advani refers to it as
statism, that is to say, the state controlling
the whole economy. Have we ever had an
economy like that ? People say that India
has made a big mistake by following the
path of socialism. When did we follow the
path of socialism? We are from the very
beginning followed the path vof what we
call the mixed economy, a state sector and
a very flourishing private sector; and the
stale sector should be confined to certain
areas of what we call the core sector or the
public sector. This is not socialism. But
now we are told that even this has to be
diluted or watered down and some cases
given up altogether. There was a coneept
that the commanding heights of the econo-
my should be in the public sector. They
should not be handed over to the private
business. people. What is the position now
on that, I would like to know.

There is a directive principles chapter in
the Constitution which says that the Gov-
ernment, the State, is committed to take
action to see that concentration of wealth
does not take place in fewer and fewer
hands, That is one of the directive princi-
ples of the Constitution, which is binding
on us. All the Members of this House the
other day stood and have taken a oath to
uphold the Constitution and what is written
in it. But the line you are proposing to
follow of opening up completely to the pri-
vate sector, to the momnopoly sector, to the
foreign capitalists will lead to nothing but
more and more concentration of wealth in
the hands of a few big interests. So, that
is another basic concept which is bﬂﬂl
given a go-by.

Then, I come to the question of agrarian
reform. T think, agrarian reform_for some
years now has been shelved completely. It
was carried out in . a limited way ia.
early years upto a certain point and.
that it has become paralysed .and .

%%5
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Torther happened. And the domestic mar-
ket in ‘this country, which is a vast market
of many Crores, hundreds of crores, of
people but with no purchasing capacity ex-
cept for some peeple who live in the cities
and towas have the means of purchasing
consumer goods, durable goods and all that,
The vast ocean of people living in our vil-
lages, in our rural areas, do not have any
purchasing capacity at all. It was mainly
for them we had always advocated land
reforms accompanied by other measures like
setting up agro-industries and all that so
that the level of standard of living of the
rural masses could be uplifted and they
could get purchasing capacity and this big
domestic market could be served by our
own industries. Industries are complaining
that they cannot sell their goods because
they do not have markets. But the huge
internal market in the country is lying here
withont héing tapped properly.

Of course there is always a slogan of self-
reliance, which may mean many things. T
agree. But self-reliance does not certainly
mean opening up your whole economy to
mote and more penetration by foreign capi-
tal, by multi-national companies and all in
the name of getting more technology, higher
technology. It is being done in a limited
way in some other countries also but sub-
ject to certain conditions and safeguards.
Here, T do not know what conditions or
safeguards if any we propose to impose.

Then, the curbs on monopolies—the
papers are saying that the ceiling limit for
the MRTP Act is going to be raised fo one
thousand crores of rupees. Any company
whose investment limit is below Rs. 1000
crores will not come under the MRTP
Act. Please tell us whether it is a fact or
not. If newspapers are spreading baseless
rumours it is your job as a Government to
dispel those rumours and say “it is wrong;
we are not going to do that”. Newspapers
are writing that companies which have an
investment limit of Rs. 200 crores will not
require any licermfip after this. Hereafter
the whole thing will be de-licensed. Even
locational restrictions on the industries are
to be removed. T am proveked to say this
by seeing Mr. Arjun Singh sitting in front
of me because lack of locational vigilance,
I would say, led to the disaster in 3hopal
where a foreign multi-national compeny

was permitted to set up in the centre of
that congested part of Bhopal city and
which led to the gas disaster in which how
many thousands of people lost their lives
or crippled for life we do not know.

Locational restriction is the most im-
portant thing in any country like India
from the point of view of health and safety.
But according to what we read in the
papers one of the further concessions you
want to give to people as an incentive to
come and invest is that there will be mo
locational restriction. God knows what we
are in for after that. Such things are not
permitted in the parent countries where
those companies operate. In the United
States of America, they would not permit
that kind of a dangerous plant to be set
up in a heavily congested area. But who
bothers in countries lfke India and in
Third World countries. These multi-
national companies do not bother. Nobody
is here to check them or control them and
enforce any restrictions on them and we
have this horrible tragedy.

The way things are going, you will beg
my pardon but from what impressions we
were given by the Finance Minister in
those talks on that day, it seems to me—
I may be wrong—that you have virtually
already given a sort of an assurance that
whatever conditionalites ITMF may seek
from us we are prepared to accept them.
It comes to that. I am worried because
I am beginning to think that after some
time we will find that special weight is
being put on us to change our Patents Law,
the question of Intellectual Property Right
where we have been standing up to these
people and fighting for the last some years
in the Uruguay Round of talks of the
GATT. They will mount further pressure
that the Patents Law must be amended and
on Intellectual Property Right they -must
be given freedom to enter our country.
Are we going to agree to these things ?
Suppose, the IMF says that your defence
expenditure must be reduced by so much,
are we going to agree to this ? T am all
for reducing defence expenditure wherever
it is possible and wherever there is wastage
because it is an unnecessary expenaditure,
You can read the aundit reports which are
published every year about the Ministry
of Defence and you will see how many
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lakhs and crores of mpecs 2o a.!nwn the
drain. ~ Certainly a great amount of money
can be saved on that. But it is for us to
do it. It is for India which understands its
own security problems and security environ-
ment to do it. We could have done it on
our own. Why should we wait for any
IMF or some foreign agency to tell us
that you must reduce your defence expen-
diture ? It is not their business. Tt is our
business.

THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAQ) : The day on which
the debate began in connection with the
NPT I had categorically stated that there
has neither been any pressure from them
nor is there any possibility of our yielding
to pressure. I can repeat the same thing in
connection with ‘the defence expenditure.
If we reduce it. we reduce it because we
think it is.good to reduce. But we will
bave to take into account our own threat
perception - rather than pressure from any
side. .

SHRI INDRAIJIT GUPTA : Well. 1
thank the Prime Minister for whatever clari-
fication he has given.- The point which 1
would like to know is whéther there is any
scope for our bargaining with the {MF on
its anticipated conditionalities. If so, what
is our bargaining counter I would like to
know. What is the strength we have got
in our hand ?

SHRI P.V. NARASIMHA RAO : The
strength is that we will not do anything
which we consider is against our national
interest. That is the bottom line.

SHRI SAIFUDDIN CHOUDHURY :
Why are these conditionalities not placed
on the Table of the House, Sir ?
(Interruptions).

SHRI P. V. NARASIMHA RAO : Sir.
they would impose conditionalities. they
will relax conditionalities. This is a long
process of negotiation. But this Govern-
ment’s bottom line is that we will not do
anything apainst our national ‘nterest...
(Interruptions).

SHRI INDR_AIIT GUPTA : SirI 'm
prepared at this moment to give the
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Government the beneﬁt of doubt to tl-u-; ex-
tent that perhaps they themselves ave nat
yet aware of all the conditionalities which
will be sought to be imposed on them,

SHRI P. V. NARASIMHA RAO : I do
not have to know anything about these con-
ditionalities to come to the decision which
I have come to, and that is what I havc
just submitted.

SHRI INDRAIJIT GUPTA : If I am not
divulging anything that the Prime Minister
told me in confidence a few days ago—I
do not think it was in such a confidential
manner—he told me that he had been told
—he was frank and modest enouzh to say
that he is rot an economist, he is not a
finance man but those of his ‘people who
have long cxperience of dealing with the
World Bank and IMF and all these insti-
tutions have-told him—that nowadays in the
IMF there is a new thinking going on and
that new thinking is that they try to im-
pose very harsh conditionalities on several
countries of the Third World—of Africa,
Latin America and Asia—and because of
the harshness of those conditionalities, the
economies of those countries simply. col-
lapsed and there was chaos.- Therefore,
he told me—it is not what he is saying.
it is what is being told to him—that IMF
people are now thinking that it is better
not to push these things too far because
then the result may be opposite- of what
they want. I said that is a good thing but
then let us hear from the Finance Minister
what he has to say on this. I am sorrv
to say that the way the Finance Minister
put his whole case, if I have not. misunder-
stood him, is that we have really-no go.
We have no alternative. .'We will have to
accept whatever the IMF wants, otherwise
we will not get the loan, without which it
is impossible for us to carry on. - This is
the sum and substance .of the whole thing.

I do not want to take much time but 1
will tell my basic objection. The question
of piving support or confidence to this
Government at this stage just dies not arise
at all. Whatever little they have done in
the last few days, does not inspjre confi-
dence and what they are proposing to.do.
according to whatever information we are
able to gather, is _something which is
fraught with grave consequences. And in
whose interest it is being done ? 1 want to
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know whether the vast majority of com-
mon people in this country are going to
be benefited or are all the burdens going
to be heaped on them. Nobody denies
now that this deflation is going to boost
up inflation much further than it has gore
now. And the burden of that inflation
will be borne by whom ? Anybody who
knows economics knows that in a period
of inflation, it is not big companies
or the big owners or the big business-
men who suffer. They get  higher
profits in a period of deflation It
is the poor people who suffer. And if
they insist, as the Finance Minister told
us. on drastic cuts in the subsidy, then
what about the subsidy on food ? If the
subsidy on food is drastically cut, whom
will it hurt ? Will it hurt you and me ?
I do not think you and I bother much
about the ration shops. We do not want
to go and stand there in a line for hours
together to get some 600 or 100 grams of
sugar. Do we 7 Tt is the poor people.
The whole public distribution system fs
meant as a cushion, as a safeguard for the
weaker, the vulnerable sections of the
society, not to put them at the mercy of the
open market. But if under-pressure of IMF
these subsidies are removed or practically
removed, who will suffer ? So, we have to
know something about these things. We
cannot just shut our eyes and say, ves. we
support the Government. We cannot sup-
port the Government like this on these
issues at all. I do not say that this Nehru-
Gandhi framework of ideas, concept of
ideas, was always very scrupulously follow-
ed in the past. Tt is not so. At least for
the last ten years. I should say that a lot
of erosion was going on. But at least some
lip service was paid to this framework, to
this ideology. that we are not going to
depart from; we are sticking to it. But
now what is happening is that in a kind of
hush hush way, in a backdoor way. this
whole framework and ideology is proposed
to be given up. You are free to do it, if
vou can convince the . country and the
people that without it we canmot survive,
and that the whole old thing should be
thrown in the waste paper basket. But
please tell us what is your rationale. You
have not enough economists and experts
at your.disposal. They should explain.

Finaly, I would say, that there is no
question of our voting for your Motion o1

expressing confidence in this Government.
There is no question about that. We are
worried because we do not want to preci-
pitate another mid-term elections. That is
also there. The people are in no mood.
You know it very well. Everybody, which-
ever party he belongs to, from whichever
part of the country he comes from, knows
it. Tomorrow if we go to the people again
and say : “Give us votes”, they will give
you shoe-beating. We are not going to do
anything which will precipitate another
mid-term elections. The leader of the BJP
has stated here very emphatically on Fri-
day that they were going to oppose this
Motion. What he means by it, I do not
know. We will see at the end, whether
they are going to vote against this Motion
or what. If they vote against it and if we
also join with them, this Government will
be out of office tonight. It cannot survive.
Then there will be no option left but to
go for elections again. That is the un-
fortunate part of it. Nobody can form the
Government just now. You have not form-
ed the Government. You are a minority
Government. Nobody is in a position to
form a majority Government. And nobody
is in a position to go and tell the people
that : *You must vote again, because we
are not capable of running the show".
None of us: is in a position to do that.
These conditions of instability—I want
to make it clear—are not a party issue.
The conditions of instability, nrolonged
instability, are the worst possible thing for
the country and for the common people.
All the burning issues are hanging fire.
We are not able to attend seriously to any
of them. And as far as ordinary people
are conterned, the absence of stability only
makes them worst victims of all kinds of
exploitation, all kinds of arbitrary deci-
sions which are imposed on them, may be
by the big bureaucrats or may be by the
monopolists who control the market and
all that. And if that goes on, it breeds
further cynicism and loss of credibility
among the common people and then "all
kinds of devices and all kinds of other
disruptive forces flourish on that.

SHRI INDER JIT : What is your re-
medy for all this ?

SHRI INDERJIT GUPTA : My re-
medy is in Gorkhaland. (Interruptions)
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Gorkhaland is a model of stability. We
are reading everyday in the Press. Mr.
Ghising, who is a friend of Mr. Inderijit,
is talking about the danger of a Greater
Ngpal coming and swallowing up Dar-
jeeling and extending its claws all over the
North.

SHRI INDERJIT : Seriously, I ask,
what is your remedy for stability ? T think
yon ought to come with all seriousness.

SHRI INDRAJIT GUPTA : A remedy
for stability has been advocated vesterday
or day before yesterday in a Press confe-
rence by my friend Shri Atal Bihari Vaj-
payee. I really do not understand what he
has said and what his colleague says. He
has said that in the face of this crisis, it
is necessary that the countryv should be
united and come together and, therefcre,
all like-minded parties should form a coali-
tion government; but in such an =vent the
BIP will stay out. - (Interruptions)

15.00 HRs,

Nothing ‘would be easier, Sir. than for
us to press the ‘No’ button and vote
against you. Nothing would be easier
than that. But we do not know what our
friends of the BJP are going 1o do. but
subject to that also T would say because
now I think the equations between you
are changing to some extent—I don’t say
‘good’, but they are changing to some ex-
tent and I don’t grudge anybody that. But
whiat is the price one has to pay, one has
to see. You should not try, in my opinion,
to cut off all your ideological moorings.
Ideology is supposed to be something which
is peculiar to ILeftists—the socialists and
communists. If you mention the word
‘ideology’ they say, ‘Oh ! you must be a
communist.” So. nobody else is supposed
to have any ideology. I don’t follow it at
all. If, in order to survive, Mr. Prime
Minister, because of your being in mino-
rity, you think that you should be able to.
well, take advantage, let us say, of the
differences between the Opposition, then
that is a path which is also fraught with
grave dangers and serious consequences
may ensue from that because today as we
have decided. we are not going to vote
for your motion and we are not going to
vote against your motion. We are going

to abstain for neow. I canmt give a-
guarantee for what is going to happen next
time because such occasions will go on
occurring. That is the whole problem.
So, it is primarily the job of the Govern-
ment to try to save itself. It is not the
job of the Opposition to save it, it is the
job of the Govermnment to try to save it-
self. Since you have got into this position.
you must try to save vyourself. And 1
suggest once again that if you are serious
about it, then your style of functioning
has to change basically and you must not
go on doing these things, taking the
country by surprise and by dismay with
all kinds of far-reaching measures which
will have a fal-out, which cannot be ima-
gined at the moment, and then saying, “No,
no, we have been consulting the Opposi-
tion” What kind of consultation is that ?
I don’t say consultation will satisfy every-
thing, but at least we can judge the sincerity
of the Government in trying to take the
people into confidence. And if that is not
done, well, next time I think you will
have to think afresh. Each time you will
to think afresh and I think that will also
create a situation of temsion for you be-
cause you never know what the Opposition
is going to do, you never know what the
BJP wiH do, you never know what we are
going to do. So, you will spend many
sleepless nights. I do not want you to
spend sleepless mights, Mr. Prime Minister,
vour health is not very geod. (Interrup-
tions). But what about the health of the
Government ?

SHRI P. V. NARASIMHA RAO : Un-
predjctability on the other side !

SHRI INDRAJIT GUPTA : Naturally.
What is to be done ? That is the way this
House is composed, that is the way the
people have voted this House. What is to
be done about jt ? Neither you nor I can
do anything. So, please take the reality
into proper appreciation and accordingly
I hope you will act. In the days to come
I am afraid many of these so-called reform
measures which will unfold, will meet with
very harsh criticism and opposition by us
because we cannot forget what is gping to
be the lot of the people outside, who have
sent us here. That is the questian. If they
are going to be thrown to the wolves of
unemployment and inflation and high prices
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and closures—I am told one of ‘the pro-
posals is that ‘the statutory legal provision
which now exists that no employer can
close down his factory permanently with-
out getting the permission of the Govern-
ment concerned, is going to be removed,
he will be free at any time to close down
his unit and to sell off the land, buildings
and the equipment of his factory because
that is something they are pressing for say-
ing, ‘Why should we run an uneconomic
unit ? Why should we run a loss-making
unit ? Give us the freedom to close it
down and throw the workers out on the
streets,”

But there is a legal provision which pre-
vents that being done at the moment. Are
you thinking of removing that ? We do
not know, but the papers are saying that
vou are planning to do that. So, you can
better tell them not to write these things
which are damaging your credibility. We
regret very much that we are not able to
support vour Motion; we are not oppos-
ing also because of the consideration
which I said earlier. Nobody would be
able to face the people and another elec-
tion. So, we will abstain from voting, but
our abstention should not be taken as
support to you. [ know some BJP friends
may like to say that they are the real
Opposition and others are not the Opposi-
tion because of the ahstention. We are
not going to vote against the Motion. Let
us see how they are going to vote and
how many times they are going to do
that. That is all T have to say. With this
I close my speech now and I hope that the
Government would seek to mend its ways
and function in a democratic manner.

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI1
ARJUN SINGH) Mr. Chairman, Sir,
we have 2all listened very attentively to
what Shri Indrajit Gupta said just now;
the seniority that he commands also com-
mands our attention naturally. At the out-
set, I would like to say that the manner
in which he has expressed his helplessness
at the post-electoral scene that has emerg-
ed. does no credit to a party which always
attempts to read or assess the developing
the forces in a country and in the world,
I would like to state humbly—though ot
course it is my assessment which 1 would

not like anybody to accept it as such—that
the imperatives emerging out of this elec-
toral decision must be clearly and dispas-
sionately understood by everyone of us
including the Congress Party and we should
start taking steps that, we think, are in the
interests of the nation. The imperative is
that the people of this country have denied
to give a clear majority to any party in
the country. So, should we not think that
the people of this country are pointing to
a direction ? They have posed a challenga
to the sagacity and wisdom of every single
political party as to what extent each one
of us is equipped or is prepared to go to
translate what the people have decided
into action. 1 know some people have
been saving about ‘hung Parliament’ and
all that as though we are castigating the
people of India for whatever decision they
have taken. I am not in a position to put
myself in that place where I will castigate
the people of the country; whatever they
have chosen to decide in their wisdom will
have to be taken as it is and then we have
to act upon it. Now, where do we go
from there ? One line of thought and then
subsequent action could be that we go
about making alignments with all and sun-
drv just only to keep afloat. I am not
saving this for the Congress Party alone;
I am saying it for all the parties because
keeping afloat may be one of the impera-
tives for every political party. But a party
makes keeping afloat with end-all and be-
all cannot even float, it will sink at the
first opportunity. Therefore, I would like
to inform the House that we have to start
looking a new at the methodology of the
political machanics that are available to
us to guide the country collectively to help
resolve the problems and challenges that
have come up in a manner so that while
the country benefits by our action, certain
basic fundamental perceptions and policies
or whatever you call the core are left un-
touched, The only way as I see it is that
we should tryv to determine and reserve
areas of national concern, some of which
have been pointed out in the House. Having
determined those concerns, we should try
to build up a method to arrive at some
common consensus as to how the areas of
national concern are to be dealt with. If
we do not do this, then it will be like
waving our arms trying to swim on the
ground which I think, no rational person
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would like to do. Once we have deter-
mined that. I see no reason why all sections
of the House—from whichever part of the
Hounse he may belong to—would not be
prepared to adjust themselves to resolve
those concerns. Once that attempt is made
and some progress is achieved, perhaps
that could be the beginning of evolving a
national agenda for action. which means
the agenda for the entire country.

I am both happy and proud that the hon.
Prime Minister has initiated and started
this very process. If you find it insuffi-
cient or if you are not able to understand
his intentions, as the day progresses, as
time goes on, you will be convinced that
the line he has adopted is the only one
available in the country today and he will
try to see—JI am convinced of that—as
time passes. the national agenda emerges
and all sections of the House express their
concern and their wisdom which is honest
to solve most of the problems.

Shri Advaniji while initiating the debate
asked us to observe certain realities that
have emerged out of these elections. One
of the realities which he naturally wanted
us to observe was, the BJP—whatever it,
belief whatever its thoughts and precep-
tions are—has emerged stronger. I do not
think anyone could be blind to that. We
must accept that from 80 odd seats. they
have got 100 odd seats. They have made
inroads in areas where they did not have
any representation so far. But with all
due respect, I would like to point out to
hon. Shri Advani that the people of this
countrv have also very clearly brought out
a much larger reality that the unbridled
pace of communal campaigning, communal
activity. communal effort has been demo-
cratically checkmated and the composition
of this House itself is a testimony to this.

I would like to say very categorically
that this historic decision of the people of
this country is a decision which is not only
welcomed by us but I say that this deci-
sion is going to be the bedrock of all our
policies and actions that any kind of com:
munal force that wants to hold the coun-
trv to ransom, which wants to vitiate the
process of this great nation, which wants
to poison the national politics shall be im-
placably, fundamentally and continuously

challenged by the Congress Party at every
turn of the event and everywhere.

What else has come ocut is the socio-
economic picture that has emerged. Over
the decades, India has seen transformation
from a totally feudal society to a society
which is now fast approaching the 2lst
century. To say that somebody or one
Party alone has been responsible for that
would not be correct.

SHRI NANI BHATTACHARYA (Ber
hampore) : Previously there was feudal
society. What is the character of the pre-
sent society ?

SHRI ARJUN SINGH : Kindly allow
me to speak. I may not be able to con-
vince yon but, I would like to have my
say. It is true that some of the policy
frame-work which Pandit Jawaharlal
Nehru in the formative vears of our inde-
pendence formulated and implemented, ac-
celerated this transformation. In the rural
scene. we saw the farmers getting their
rights. They became the owners of the
land they till.

In the industrial sphere. we saw indus-
trial labour coming into its own. I think
that many of the things which Shri Indrajit
Gupta pointed out are the culmination of
that process. I see nmo danger that all of
them are going to be wound up and that
the law of the jungle is going to prevail.

In the international sphere, what Panditji
started, has not only flowered but has be-
come something which the international
community itself has taken cognizance of
and it has become more or less an order
that prevails in the international body.

SHRI SAIFUDDIN CHOUDHURY
Are you replying to Mr. Narsimha Rao ?

SHRI ARJUN SINGH : T am only try-
ing to intervene and if this intervantion is
not to your liking, T do not hesitate to sit
down. !

SHRI SAIFUDDIN CHOUDHURY :
To whom are you replying ?

SHRI ARJUN SINGH : T am referring
to the imaginary fears expressed on the
floor of this House by people who would
rather accept worse than see the reality
unfold itself. Tt is those fears that I am
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trying to quieten in .my“ own. 'ﬁ'uhmble- way
and, -of course, 1 can try only to the ex-
tent that T can try.

SHRI SAIFUDDIN CHOUDHURY
Of course, you can try.

‘SHRI RAM -NAIK (Bombay North)
Keep it up. -

SHRI ARJUN SINGH : Well, when
you ask me to keep it up. please always
remember that when I keep it up and
keep going. it would always be to the de-
triment of all that the BJP stands for.

The socio-economic scene that has
emerged in the country which naturally
wants it to be translated into political
action, is something which the Congress
has alwavs fostered promoted and helped
all along.

I know for some time there have been
some doubts expressed as to what extent
these people who are on the lower rung
of the ladder economically, socially and
politically, have been able to get a place
in the Sun as of now. This doubt was to
a very great extent removed in the mani-
festo which Shri Rajivji drafted himself
and which was the Plan on which we went
to the people. I can assure you that when
the Prime Minister spells out his entire
thinking in his Plan for the country, the
remaining doubts will also dissipate. All
that is needed is a little patience and, of
course, sustained support. (Interruptions.)
As Shri Indrajit Gupta has asked : “are
we dismantling the frame-work which
Pandit Jawaharlal Nehru. Shrimati Indira
Gandhi and Shri Rajiv Gandhi built up in
all spheres of activity in the country.” In
all humility, I may say that these very
questions were put to Shrimati Indira
Gandhi when she came to power whether
she was dismantling all that Pandit Nehru
said. T think T am not wrong. I am his-
torically correct. She answered it by
actions. These questions were put to Shri
Rajiv Gandhi whether he was dismantling
all that Shrimati Indira Gandhi had said.
He answered it by action. I can assure
you this question will not only be answer-
ed but answered effectively by the Prime
Minister. that we are not dismantling any-
thing. We are trying to build India with-
in the broad framework that was enunciat-
ed by the leaders of the Congress Party.

We are not shutting our eyes to the reali-
ties of the situation. If Comrade Gorba-
chev could not shut his eyes, I don't think
you can blame our Prime Minister for
that. Therefore, whatever happens, will
happen and very cautiously, very delibera-
etly and very carefully the basic interests
of the country will be kept absolutely and
perfectly safe. Whatever steps the Govern-
ment will take will be with a larger
national interest in view and there lies the
opportunities for all of us to do our work.
T think the essence of the Motion before
us is not whether somebody supports it,
somebody opposes it or somebody abstzins
but whether each one of us with what-
ever capacity he possesses. is prepared to
fashion his responses to the realities that
have cmerged from the latest election
where the people of this country want
this country to go on, its problems to be
solved, challenges to be met not necessarily
by flying at each other's throat but with
a consensus and in an approach that takes
into zccount all our fears and anxieties
but extend our hands of cooperation
where the people’s and the country’s ip-
terest requires.

The bigeest problem today outside the
political sphere is the problem of Ram
Janmabhoomi-Babri Masjid. It is an issue
which has come up in the last few years
in the manner it has. Therefore. it re-
quires not only careful handling but it
also requires certain basic commitment to
the manner in which it is to be handled.
The President has very clearly mentioned
in hi= Address that this problem can be
solved only by mutual consultation and
cooperation. I am sure all sections of the
House will keep this in view. Any doubts
that are raised unnecessarily because ot
what has been said about the legislation
that is coming to freeze all such other
problem places as on August 15, 1947
thev should not be voiced without knowing
what it means. Neither the Somnath
Temple nor the Ram Janmabhoomi is
covered by that legislation. It 1is very
clear. There is no use confusing sveryont
that decision is roing to affect all™ the
places that were already settled. It is true
it is a conscious decision and it is a
decision which was there in our manifesto
for the people to endorse that the couniry
cannot afford more religious bush fires to
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be lighted across the length and breadth of
this country which will ultimately engulf
the entire nation in a communal tension.

With these words, 1 would say—in
whatevery manner vou want to do it, it is
left to the individual parties—that this
Confidence Vote which the Prime Minister
has sought will be the beginning of a new
political experimentation in the running of
the country and I can tell you that the
confidence he has of his party. the good-
will he has of the country will enable him
to usher in a new era for this nation
which wants to go forward and in spite ot
all the challenges, in spite of all the im-
pediments it wants a place under the sun
for the toiling masses, for the poor and
the dispossessed. There lies the future of
the country and the nation and that
future we shall ensure with all our might.

SHRI CHITTA BASU (Barasat) : Sir,
it is a time for the Treasury Benches to
realise the reality of the situation particu-
larly with the post-election situation in our
country. The post-election situation ot
the country is marked by the fact that no
political party or combination of parties
have been given the verdict by the people
to rule over the country. It is true that the
Congress Party has not been able to be-
come the largest plateau having a majority
in the House. Of course, it has emerged
as the single largest party in the House.
But it should be also remembered by the
Members in the Treasury Benches that the
Congress (I)’s popular vote has dropped
to 37.57 per cent and it is the second
lowest since 1952. It has also to be taken
note of particularly by the Treasury Ben-
ches that Congress vote dropped in the
first phase of polls to 32.90 per cent. It,
however, picked up in the second and third
phase to 40 per cent. Therefore, these
realities are to be known, appreciated by
the Treasury Benches.

You are not only minority in this House.
You have not urged the support of the
majority outside this House. This psycho-
logy, that you are minority that vou are
not in majority, is not yet adopted by
yourself. You are behaving, as it has
been rightly pointed out, as if you are in
a position to lord it over—to lord it over
the House, to lord it over the countrymen
in our country,

Sir, it is also tb be taken note of that we
are also comsclous of our responsibility
We had been in the opposition, we are
still in the opposition. We have got the
responsibility  of - eriticising you as the
ruling party. We have also got the responsi-
bility of correcting. We have also  the
responsibility of wvoicing, giving expression
to the hopes and aspirations of the people
outside whe have voted for us. Our
duty is not to salvage it. It we cannot
salvage it. It is your responsibility to
manage your misery. It is your respon-
sibility to produce your majority. It
is your responsibility to run the Govern-
ment. It is not my responsibility as one
of the hon. Members of the Left Oppo.
sition said, to salvage you from your
crisis. You have to do it. We have
been elected on the platform or on the
planks of fighting against the undemocratic
policies pursued by the Congress(I). We
have been also elected to this House on
the basis of fighting against the com-
munal, aggressive Hindu communalism of
the BJP. We cannot forget about the role
we are to discharge. @ We cannot for a
moment forget about the mandate of the
people. The mandate of the people to us
is to discharge the responsibility of the
opposition to fight against the communal
forces, isolate the communal forces from
the mass of the people.  Therefore, we
are to adhere to our own mandate. And
we are not here to salvage you from
your crisis that you have produced your
self. The main contradiction of the
Indian polity, I think, every left Member
understands it, everyonme, every country-
man understands it, the principal contra-
diction in the Indian policy today is
between the left and the Congress.

Sir, we as the Left party had made cer-
tain remarkable advancement. It has
been possible only through a grim fight
against the policies of the Congress with
the help and support of the people.
Never has there been an occasion from
vour side when you have left us unattack-
ed. Please look at what is happening in
Tripura and West Bengal, They should
take note of the position that their party
has been taking in differfent parts of the
country where the Left has emerged as an
importatnt political force.  Therefore, in
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the Indian polity today, the main con-
tradiction is between the Left and the
Congress which you should remember,
We are quite. aware of that fact. In this
particular situation it was expected that
the Congress-I would conmsider it advis-
able to take the path of consensus and not
of confrontation. We are conscious that
the country is facing multi-dimensional
crises. But while taking to the path of
consensus, it appears and of course during
the last three weeks they have taken some
unilateral action without even consulting
anybody from the opposition. It was
that you did not consider it necessary to
even give expression to what you want to
do; what you want the opposition to do:
and what you want your contrymen to
do. You have devalued the rupee not
once but twice. Yesterday, my esteemed
friend, Shri George Fernandez raised the
question that the devaluation was acceded
to, under the advice of the IMF. You
were pleased to reject the acquisition. I
will only quote from the editorial of the
Economic Times of July, 2. It gave ex-
pression to that very idea that the second
devaluation was made only to please the
International Monetary Fund. I quote :

“There is a feeling that the rupee will
touch even the lower level by the time
of the Budget so that the cumulative
extent of the depreciation works out
to 20 to 22 per cent which is re-
portedly what the World Bank and the
IMF recommended as a condition for
providing aid pacakages”.

Who says this? The Economic Times
says this. After devaluing the rupee for
the first time and within a few days of
time you have decided to devalue the
rupee for the second time. You have
agreed to take note of the advice of Inter-
national Monetary Fund. You have said
it in so many words, We were not in-
formed about the conditionalities for this
loan. As a matter of fact, whatever in-
formation has been made available through
the Press, we fieel convinced that it will lead
to a disastrous situation for the country’s
economic sovereignty and also for the
country's political severcignty. If we
compromise on the ecoromic sovereignty of
the country, we are ultimately to lose our
political sovereignty. This- is adisast-

rous course that you have decided to take
on. The logical conclusion or logical
result of the policies of taking or accepting
the loans on the insulting and humiliating
hard conditionalities of the IMF will lead
to an unprecendented price rise huge un-
employment in our country, increase of
black-money power, import of technology
prejudicial to self-reliant economic and in-
digenous technology and concentration of
wealth in fewer hands massive indirect
taxation and weakening of public sector
and elimination of subsidies an other im-
portant social welfare programmes that
the people enjoy today.

These are anti-people measures. These
will go against the basic interest of the
people.  On the other hand as I have al-
ready mentioned, we have been elected on
the plank of defending the interest of the
people. We have been elected here on
the platform of bringing about better eco-
nomic, social conditions for the people
of our country. We have been elected
here on the basis of protecting the demo-
cratic rights of the people; not only pro-
tecting and perserving the democratic
rights of the people and the trade union
rights of the working class, but also ex-
pand it. The conditionalities of the In-
ternational Monetary Fund, as far as I am
informed, crush the trade unjon and the
democratic rights of the people. It has
been agreed as far as I know that the
democratic trade union rights of our
countrymen would be abridged in order to
satisfv the condtionalities of the Inter-
national Monetary Fund. How can you
expect us that we shall extent our support
to vou when you take to this path, the
path of the anti-people; when your econo-
mic measures hurt the interest of the com-
mon people ?

The Congress Parly has not yet imple-
mented the land reforms measures which
can lift the country out of the economic
morass that we have been placed in. As
Mr. Arjun Singh was saying, you are for
consensus, you want to consult us, you
want to bring about a new era of coopera-
tion as T have understood him.

The West Bengal Government, it is not
an individual, the Left Front Government
in its wisdom formulated certain alter-
native plan to lift the country out of the
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present  economic morass, realising the
immensity of the problem; realising the
gravity of the situation. Your Finance
Minister had not even the courtesy of
examining those alternative set of formu-
lations and summarily, uncermoniously
rejected them. What he has in mind,
we do not know; what are his arguments,
we do not know. On the one hand you
want our cooperation; on the one hand
you want consulation, consensus and not
confrontation; but when there is a specific
alternative strategy to lift the economy out
of the morass you have got not the
patience even to consult us, even to dis-
cuss, even to have some kind of a mutual
discussion not with the individual, but with
the Government of a State elected on the
basis of popular mandate. Yel you want
our cooperation !

The Centre-State relations aie known to
everybody. One of the major national
problems is the Centre-State relations. The
preservation of the perception of fede-
ralism, the question of extending political
and economic power to the Siates to en-
large the scope of the States’ autonomy
can create a favourable condition for
mutual consultation, mutual cooperation,
mutuai understanding of the problem ana
building up different ways and means to lift
the country out of the multidimentional
crises.

In this situation we should ulso take in-
to account all the aspects. We cannot
place our support to this Government or
the Congress Party as such having this very
important ideological position, taking into
consideration that we differ on the basis of
perception  of the vast nature of our
State. We cannot support.

But on ceriain  occasions, on certain
issues, there may be a situation where we
are prepared to extend our positive atti-
tude towards the policy, if they want to.
For that also, it is your responsibility to
take the initiative: it is your responsibility
to take the lead.

During these three weeks time we bave
found that there is no change in their atti-
tude, we have found that there is no change
in their basic attitude, neither on economic
policy nor on an idealogical issue nor in
any other form, whatsoever. So, 1 am

sorry, we cannot extend or pledge our
support so long as they pursue these anti-
people, anti-democratic and - non-coopera-
tive attitude towards the oposition in the
country. A

Lastly, Sir, at this stage, we are con-
scious of the realities of the situation. If
they are voted out of power, where does
the country go? BIP has already made
it clear that as a true opposition, they will
not hesitate to vote them out even today.
And if we also join our hands with them
they will be out of Office just today, with-
in a few hours. As the opposition, as a
Left opposition, we cannot remain obli-
vious of these things. Therefore we have
decided and we do not like to see them
out today. But, it does not mean that
we shall not continue our opposition
against their policies, against their stances;
it does not mean that we shall not start
our struggle in the streets against the dis-
astrous policies that you pursue.

Sir, today just two hours before, I had
addressed the Left Rally on behalf of
four parties, protesting against your capi-
tulation to the IMF loan and its harsh con-
ditionalities.  So, streets are open for us
and you cannot prevent me or my party
or any Left party or any democratic party
to develop mass movements against your
anti-democratic and anti-people policeis
which even now you have the intention to
follow. This has been made clear in the
last three weeks. It will be better for the
country if you change your habits, if you
change your policies if you change
your stance and take to new  path
and new alternative policy.

Therefore, today, we shall not vote them
out; we shall abstain from wvoting. But,
I say that we shall discharge our responsi-
bility of exposing them,. of criticising them,
cducating the people about their role and
we will continue to build our mass
struggle in the field, factory and in the
streets to combat their oppressive measures.
With these words I conclude.

SHRI VENKATESWARLU UMMA-
REDDY (Tenali) : Mr. Chairman, Sir, 1
rise to speak on behalf of my party, the
Telugu Desam.
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Sir, unlike in the past we have been
meeting here in Parliament, in a very
peculiar situation.  Neither this Govern-
ment is enjoying the total support nor this
minority Government has got a com-
mitted support.

This is a Government which is in
minority and a Government which is not
assured of the support of any political
party on the floor of this august House,
Now a motion of confidence has been mov-
ed by the hon. Prime Minister seeking
the support of the parties to continue the
Government and govern this country in the
days to come.

As our elderly parliamentarians  have
put it all the while really we are in a fix
as to whether support this Government
based on its past history or to support the
government based on the deeds that it is go-
ing to have in future.

If we review some of the distortions
that the Congress Governments made
earlier, there were occasions to the credit
of the Congress Governments during the
periods where they had been enjoying an
absolute majority. On certain occasions
they had two-thirds majority of this House
and on certain other occasions even three-
fouth majority of this House. There are
occasions when we have played with the
democracy. We have distorted from
traditions and conventions in the House.
Going into the past history, 1 have got
some of the instances. This Government
or this Congress Party had supported
earlier two minority Governments. One
was in the year 1979 Mr. Charan Singh's
Government. And another was in 1990,
Mir. Chandra Shekhar's Government. The
people have not forgotten the way in which
they had pulled down those two Govern-
ments. One Government that the Cong-
ress supported in 1979 was of Mr.
Charan Singh. The Government was not
even allowed to face the Parliament once.
The second occasion was when the

Congress  Government had  lent its
support in 1989 to Mr. Chandra
Shekhar’s Government. Mr. <Chandra

Shekhar's Government was not even allow-
ed to present the budget. These are some
of the instances. They have departed
from their commitments and also the

sacred traditions of this particular Parlia-
ment,

In addition to these things to the credit
of the Congress Government earlier, there
were occasions where they had misused to
any extenl the confidence placed in them
and also the provisions of the Constitution.
As many as 96 times, the popular Gov-
ernments were pulled down and the
President's rule imposed. I have got one
instance from my own State, Andhra
Pradesh. In 1984, a popularly elected
NTI's Government, which was enjoying
an absolute majority of 202 Members out
of 294, was pulled down far no fault of
the Government.

15.50 hrs.
[Rao Ram Singh in the Chair]

It was just an undemocratic act. It
was just to encourage a faction in the TD
Party, a split was created. But the people
of Andhra Pradesh were bold enough,
There was a huge upsurge in the entire
State, Though the Union Government
and the party atl the helm of affairs had not
realised the importance of democracy, the
people of Andhra Pradesh had fought for
the democratic values and the NTR Gov-
ernment was seen to be back even within
30 days of its toppling. So Sir, the
Congress Party which was in Government
earlier, had made several deviations on this
front.  Encouraging split and factionalism
is not new 1o them.

In 1979, when Mr. Charan Singh faction
was promised that it will be supported, it
was toppled down. In 1990, Mr. Chandra
Shekhar faction was also pulled down from
power uind was toppled down. In 1984,
Mr, Nuadendla Bhaskara Rao, with the
support of the Congress, toppled the NTR
CGovernment.  Like these, there were seve-
ral occasions. when the Congress Party had
played with the Constitution and the
democratic values. Leaving aside these
things, in the recent past of 1989, the
National Front-Left Front-BJP alliance
had secured more than 300 seats. And every
time, the Congress, who was in the Oposi-
tion then, haunted that Government saying
it was a minority Government and that at
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any time that Government can be pulled
down. There was an occasion when that
Government was kept in an embarrassing
situation. Even to lend its support for a
Constitutional Amendment Bill on Punjab
issue, it had abstained itself from parti-
cipating in voting. History will not forget
all these things. We could prove our own
majority but as far as the Constitutional
Amendment Bill is concerned two-third
majority was required at that time and it
was a natural obligation for the Congress
to have lent its support, But it abstained.

Sir, this Government was formed 20
days back. Leaving aside all its past
history, we thought that this Government
will have a good start a promising start
and will start by instilling confidence in all
the Opposition parties and the people of
this country and that this Government is
at least going to serve the country and the
people in future.  But Sir, the develop-
ments are very disappointing.  The way
in which the Punjab elections were post-
poned just a few hours before the com-
mencement of polling is an example. On
Friday, Chandra Shekharji made it clear
on the Floor of the House that the Elec-
tion Commission had not even consulted
them.

But it is very vivid and we know who is
behind this decision and who exactly has
prompted this decision to postpone the
elections in Punjab.

Sir. the whole nation finds itself in a
very panicky state about the financial con-
ditions of this country. The statements
that have been coming from time to time
and the actions that this Government has
been taking from time to time have left
the entire population in a state of pani-

MR. CHAIRMAN : Please wind up.

SHRI VENKATESWARLU UMMA-
REDDY : 1 am speaking for the first time.
Kindly allow me to speak for another five
minutes.

When we see the decisions that have
been taken during these 20 days, we find
that on the financial front, the state of
affairs that are prevailing in this country
are very fluid. The public is in a very
panicky condition. The successive deci-
sions that the Government has taken with

regard to the devaluation of rupee - twice
in quick succesion — and also the mort-
gage of sale of gold or depositing it in some
other banks, that too twice in quick suc-
cession, have left an impression that prices
are going to be increased like anything.
The prices are going to rise beyond the
purchasing capacity of the people and
particularly the rural population, How
the IMF conditionalities are going to be
reflected on the price structure of this
country is not exactly known to the com-
mon man.

At this juncture, I have to make a men-
tion about the statement that has been
given by our hon. Prime Minister on
Friday. He has stated that the Rs.
10,000 loan waiver extended by the
National Front Government in 1989 is
responsible for these state of affairs. Sir,
we are not going to accept that statement.
For over 40 years, it is the Congress Gov-
ernment which ruled the country. The
cumulative effect of those 40 years’ rule is
being faced by us at the present juncture.
It is certainly not because of the commit-
ment or the relaxation that has been given
to the farming front in 1989 by the
National Front Government. Now we
are entertaining doubts that this Govern-
ment is going to play a role of anti-peasan-
try government for the reason that they
have not relished this loan waiver. The
IMF is also imposing conditions that
several subsidies including those subsidies
extended to fertilizers should be cut off.
If this is going to be done, naturally the
cost benefit ratio in agriculture is going
to be very alarming and the food produc-
tion in this country is going to be effected
to be effected to a great exteni. If we
just think back about our agricultural con-
ditions hardly ten years ago, we fiind that
in the past ten years, right from 1980 to
1991, we have achieved a growth rate of
25 million tonnes in this country from 152
million tonnes in 1980 to 177 million
tonnes in 1991. Our target with regard
to agricultural growth rate should not be
less than 4 per cent to feed the teeming
millions of our country.

16.00 hrs.

But, Sir, the growth rate is hardly 2.5
per cent. It is very disappointing growth
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rale on agricultural front. Even the tar-
get tnat nas been fixed for 1991-92 is
only 183 million tonnes. S8ir, if it is go-
ing to be tne siate of affairs, if all the
subsidies on agricultural inputs hitherto
extended are cut off and also the waiver
scheme etc. are taken for criticism,
naturally the agricutural front is going to
be affected like anything.

In the recent month the gold was sold
twice. In Telugu we have got a saying:

Parapaiti  Poyina runagrastudu, pellam
medalo thali ammutadu.

It means that a boy after exhausting all
the sources resorts to selling of the Man-
galsutra of his wife. So, now, the condi-
uon of the Government is like that. They
bave exhausted all the sources. They are
now bowing down to the conditionality of
the IMF and are trying to sell the gold
that is lying in RBL. I would say that
they should accept the condition that is
laid down in the Reserve Bank of India
Act, i.e. that the gold sold outside should
not exceed 15 per cent of the gold re-
serves. We, 1 think, now hardly have
322 tonnes of gold. Technically you
have been telling that this is confiscated
gold but in total about 45 tonnes of gold
has already been departed from our
country. Unless, this 15 per cent check is
going to be there, people are going to sell
away gold that is available in this coun-
try. Qur condition is like that.

I have one more point to make. I
would say that the Congress Government
is playing a game of convenience and not
a game of convention; not the politics of
tradition but it has been playing a game
of convenience. Sir, when the Idon.
Speaker’s election came wup, very con-
veniently the B.J.P. our elders, came with
a formula that the Speakership should go
to the Ruling Party and Deputy Speaker-
ship should come to the mnext largest
group. It has been endorsed by the
Congress leaders. Sir, I will just cite two
examples where they have deviated from
this convention.

In the year 1980 when the Congress was
in power, the Janata Party was in Oppo-
sition but, the Deputy Speakership was
given to the D.MK. Member. In 1984,
9—545 LSS/91

the Congress Party was in power and the
TDP was the next largest group but the
Deputy Speakership was given to the
AJADMK. But this type of deviation has
not been done by non-Congress Govern-
ment.

In 1977 when the Janata Government
was in power, I was in Opposition, Shri
Gode Murahari a Congress (I) Member
was the Deputy Speaker. In 1989,
National Front Government was in power
and Congress in Opposition, our present
Speaker, Shri Shivraj Patil was the Deputy
Speaker at that time.

As you know the Congress (I) Govern-
ment is hoodwinking the people and also
the Opposition parties. In 1971 ‘Garibi
Hatao’ was the slogan but it was never
accounted for. Slogan in 1991 was to roll
back the prices to the level of July 1990.
Now, the Finance Minister himself says
that it is not possible. The goal of giving
jobs to 10 million people is a far reach-
ing one. So with all these past records,
this Congress Government wants the sup-
port of the Opposition Parties. The TDP
Members are going to abstain from vot-
ing. Let the Government continue. They
will have to face a lot of troubles in (he
days to come. You know that in their
own house, there are lot of squabbles, lot
of factions and so on. In the first ins-
tance, they have to appease them. DBut,
we are confident that they are going to
perish themselves and they will not give
any chance to the Opposition Parties for
toppling them.

With these few words, I thank you very
much for giving me time to speak on this
Motion and we are abstaining from
voting.

MR. CHAIRMAN : Shri Jaswant Singh.

SHRI JASWANT SINGH (Chittor-
garh) : Mr. Chairman, Sir, I want to know
how many Members are still remaining,
Are there only two speakers? Or are
there any other Members from smaller
parties who would like to speak on this
Motion? If they want to speak, you
pleasé given them time first because in the
first round, our Party had already partici-
pated.
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MR. CHAIRMAN ; There is no firm
thing about the time. If the House wants
that the time should be increased, I am
sure, it can be done. He has asked a
question whether any more Member still
remain to be called.

[Translation]

SHR1 SURAJ MANDAL (Godda) :
J.M.M. is also in the list.

MR. CHAIRMAN: It is there in the
list. Please let Shri Jaswant Singh speak.

[English]

SHRI JASWANT SINGH : If vou want
them to complete, let them complete.
Afterwards, you can call me.

MR. CHAIRMAN: As I have already
pointed our that the Speaker has already
given a ruling that the voting will take
place between 4.00 P.M. and 5.00 P.M.
I do not think he will be able to give his
reply before the scheduled time. I think
the maximum that can be done is, let us
allow 2-3 more hon. Members to speak.

SHRI NANI BHATTACHARYA : The
time may be extended.

MR. CHAIRMAN : It can be done only
with the sense of the House.

SHRI NANI BHATTACHARYA : Al
the parties must get at least one chance.

MR. CHAIRMAN: Is it the sense of
the House to extend the time for this dis-
cussion ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI GULAM NABI
AZAD): I had already held a discussion
with the Speaker. There are some major
political parties for whom some time
should be given. For example Jharkhand,
the RSP and such other parties. They
should be given at least 5 or 10 minutes
each. So, there is no harm in extending
the time by one hour.

MR. CHAIRMAN: The time for this
discussion is extended by one hour. Shri
Nani Bhattacharya.

SHRI NANI BHATTACHARYA : Mr.
Chairman, I will be very brief in my sub-
mission. At the outset, I would like to

make it clear that, fortunately or unfor-
tunately, within the Opposition of this
House, there is also BJP. So, it cannot
be taken for gramted that the Opposition
will take a common stand; it is not possi-
ble at all, although I know there is very
little difierence between the BJP and the
Congress. 1f you go deep into the things
you will find that they represent industrial
and commercial interests in India. 1t can-
not be denied. Both of them are same
with however, changed colour. One is
having ‘Tri colour’ and the other is hav-
ing ‘Saffron flag. But in their heart of
hearts, they have (v serve commercial and
industrial interest in India as also foreign
capitalists and multi-nationals. (loterrup-
tions).

AN HON. MEMBER: You joined
hands for 11 months.

SHRI NANI BHATTACHARYA: We
never joined hands. (Interruptions). Dur-
ing the clection of the Speaker, what was
the game behind the scene ? We do know;
but the country does not knmow anythiug.
(Interruptions) As 1 have said, Cong-
ress, lhough claims to be wedded to secu-
larism, it has distorted it in its game of
power politics over this period of 40
years. It cannot be denied; and it has
been done most opportunistically. That
cannot also be denied.

There is a report from Kerala also.
There was a platform behind the scene
where all the fundamentalists including
the Congress so-called secularist joined
hands in defeating the Left Parties. This
is known to all. (Interruptions) This is
the beginning, I am afraid. (Interrup-
tions).

PROF. SAVITHRI LAKSHMANAN
(Mukundapuram): The ex-Chief Minister
of Kerala was from your party. (Inter-
ruptions).

SHRI NANI BHATTACHARYA : But
this position was taken by the Congress,
BJP and the Muslim League.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani) : Never.
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diiRl NANI bHATTACHARYA : It
has come out in the Press; it has come
out from local as weil as national reports.
The anu-leri canard was launched and the
reugious rundamentalism provided com-
mon piattorm in Kerala for BJP, Cong-
ress and Muslim League in the last elec-
tion ot tiat Stale. (lnterruptions).

MR. CHAIRMAN: Please continue.
Kindly tuke your seats, gentlemen. Mr.
bhauacharya to continue his speech.

SHKI INANI BHATTACHARYA : How
the election was conducied, 1 am giving
some idea. The tragic assassination of
Shri Rajiv Gandhi has proved to be a
waler-shed in the election process. 1t can-
not be demied. And there has been a
widely varying results in the pre and post-
assassination phases during which the
political and other issues to which the
election is related got blurred and hate
psychoiogy ruled. Can it be denied? It
cannot be denied. And, to our utter sur-
prise and shock also, the hate psychology
was fanned up by the Congress (1) with
extraordinary promptness by making the
blood-spattered dismembered body ot
Rajivji the sole platform of the election-
eering. Can the Congress deny this?
They are seeking our confidence. Has the
country confidence in this Congres re-
gime ? Leave aside the rule of money
power and muscle power and the role of
tne business houses and the hoodlums em-
polyed in favour of the Congréss? (In-
terruptions).

[Translation]

SHRI RAM PRAKASH CHAUDHARY
(Ambala) : You are wrong. (Interrup-
tions)

[English]

SHRI NANI BHATTACHARYA : And
the BJP was not lagging behind in this
race. They talk of so many great things,
principles, ideology, etc. etc., and say
Hindu, Hindu, Hindu. They have mixed
religion with politics and they spent money
like anything. Wherefrom did they get
the money for so many types of posters
and for the election expenses? (Interrup-
tions) I have a commitment to the elec-
torate. (Interruptions).

_-MR. CHAIRMAN : I request the hon.
Members to sit down. Please sit down. 1
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‘Tequest ‘the hon. Members not to use any

el UuICIEDY  language.,

siakl NANI BHATTACHARYA : This
1$ Lot unparliamentary. (Interruptions):

iiranslation]

dhikl LAKSHMI NARAIN MANI
TRIFATHIL (Kaserganj) : Mr. Chairman
Sir, the word ‘Goonda’ should be ex-
punged. Is word ‘Goonda’ parliamentary
or unparliamentary. How has it been
used tor a parly safeguarding the national
interests.  (lnterruptions).
| tngiish]

MR. CHAIRMAN : 1 have already said
it. Do noi wuse any unparliamentary
language. If any unparliamentary word
was used it will be expunged from the
proceedings.

SHRI NANI BHATTACHARYA : Even
after all this, the Congress (1) has failed
to secure a majority in the House. After
all the using of money and muscle power,
using Rajivji’s death in that particulai
fashion by displaying the blood-spattered
body and all those things, the Congress
could not get the verdict of the nation,
the verdict of the people. They could not
secure a majority in the House. That is
why they have come here to seek our con-
fidence. The people’s mandate so rule, is
not behind the Congress (I). This must
be kept in mind. (Interruptions).

I have already said that 1 would be very
brief. But because I had to expose ccrI-
tain things which happened currently that
causes some delay. As you know, the
ideological and political position of the
RSP, the extreme misery of the common
people, coupled with ever-growing un-
employment and pauperisation for perpe-
tual capitalist exploitation of diverse
nature with ever-expanding magnitude
and the distortion and degeneration of
public values and secular and democratic
norms in the hands of the Congress-I.
All these necessitated in the past and do
necessitate now to carry on prolonged
struggle against the Congress-I misrule in
order to defeat its pro-capitalist, anti-
people and authoritarian policy. That
must be kept in mind.

Sir, 1 was just making an enquiry from
Mr. Arjun Singh. He is not present here
now.. The Prime Minister is here. I ask-
ed Mr. Arjun Singh a question, what
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emerged from feudalism and what is the
character of the society ? But it was not
replied. Intelligently he avoided it., Lan-
guage is also a problem for me. 1 could
not impress him.

MR. CHAIRMAN : I am sure that due
note is being taken and adequate reply will
be given later.

SHR1 P. V. NARASIMHA RAO : If
you wish, 1 can cover that ground in my

reply. Or otherwise, 1 can do it right
now.
SHR1I SOMNATH  CHATTERIEE

(Bolpur) ; Please do it right now.

SHRI P. V. NARASIMHA RAO : 1
have done something on land reforms in
my State. No one can fault me on that. I
have a maichless record in bringing the
land to the tiller. And I can say with
full confidence that a large portion of this
country has been liberated from feudalism;
the Congress Government brought in the
abolition of zamindaris the Congress Gov-
ernment brought in some of the best pieces
of legislation on tenancy; gave full rights
to the tenants. 1 can show you examples

of such legislation in any number of
States...... (Interruptions).
SHRI BASU DEB ACHARIA (Ban-

kura) : But they were not completed and
implemenied.. ... (Interruptions).

SHRI P. V. NARASIMHA RAO : Yes,
1 agree that that process has mnot been
completed and needs to be completed.
Year after year faudalism has not been
allowed to flourish. People have volun-
tarily sold their lands. Please come to my
State. [ will tell you that in 1949 people
bad five thousand acres, six thousand
acres of land. Just because the Congress
Government  brought in this legislation,
there was so much of voluntary sale of
land. ... (Interruptions) So, why are
you saying about feudalism? ..........
(Interruptions).

SHRI BASU DEB ACHARIA: That
was because of Telungana movement in
your State...... (Interruptions).

SHRI P. V. NARASIMHA RAO : Mr.
Acharia, do you know when did the

Telungana movement took place and when
did the Congress Governmemt came into

power ? Please revise your history ..,.
(Interruptions)
SHRI SOMNATH CHATTERIEE :

How much benami lands are there? ....
(Interruptions)

SHRI NANI BHATTACHARYA : My
question was diflerent. What emerged out
of feudal society now? What is the
character of the present society 7 ..... .
\ inierruptions).

SHRI i*. V. NARASIMHA RAO: The
character of the present society, where
feudalism had been ended, is a society of
peasant proprietorship, who own below
the statutory ceiling. That is the presem
proprietorship pattern which we have in
this country and we will continue to have
that. ... (Interruptions)

MR. CHAIRMAN : 1 would request the
hon. Members to address the Chair.

SHRI NANI BHATTACHARYA : As
stated by Leftist friends elaborately—I do
not want to repeat those things—this mino-
rity Government has already forfeited its
right to seek confidence and definitely we
the Left cannot but oppose this Govern-
ment. We would have been glad if we
could have unsettled this Government
here and now which is the representative
of the capitlists, industrial and commer-
cial interests. But then again there is the
mood of the masses according to the
major parties—those who claim to have
hold over the masses like the Congress,
BIP etc. fortunately or unfortunately.
They have command over the people in
a bigger way—lthey think to hold elec-
tions at this moment would be very much
unwise. So we have to take note of it.
You may call it watering down our policy.
But I should warn this Government that
you are absolutely dependent on the
mercy of the Left which is genuinely secu-
lar, genuinely democratic and you should
rcmember it.

[Translation]

SHRI SURAJ MANDAL (Godda):
Mr. Chairman, Sir, I rise to oppose the
Motion of confidence brought by the hon.
Prime Minister. 1 am against the Cong-
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ress (I) getting a vote of confidence in
this House because it has ruled the coun-
try most of the years after Independence.
Tt has ruled about 391 years.

SHRI VILAS MUTTEMWAR (Chi-
nur) : Was the Congress (I) forcibly ruling
over the country? (Interruptions)

SHRI SURAJ MANDAL: People who
represent the majority have ruled the
country for only 4% years. Today the
Congress (I) has no moral right to claim
a majorily in the House, During the
Congress rule no one bothered about the
85% of the Indian population living in
villages and remote areas.

16.20 hrs.

(Mr. Speaker in the chair)

Ever since Independence these people
have been exploitated. These are members
of the B.J.P. who come from poor back-
grounds and these are such members from
the Congress (I) also. So I would like
to asks the Congressmen whether they
have ever taken care of the rural masses.
The Congres has divided the country into
two parts, one is ‘Bharat’ and the other is
‘India.’” You belong to India and the peo-
ple of India have ruled the country for
394 years. and exploited the masses. So
the Congress (I) should not get the vote-
of-confidence at any cost.

Sir, adivasis, Harijans and minorities
have been asking for their due for the
last 40 years but, as desired by Pandit
Nehru, has an ‘Adivasi’ ever been made
a Cabinet Minister ? Mr. Amarsinh Chau-
dhury may have become the Chief Minis-
ter of Gujarat but he cannot be a Cabi-
net Minister or a Prime Minister at the
centre. Your policy is good, but not your
intention. Sir, it is a matter of differen
policy and intention. There is a difference
between policy and intention. Previously.
those who represented 15% of the Indian
population ruled the country and the re-
presentatives of the remaining 859% sat in
the Opposition. But regrettably in this
‘Trishankw’ Lok Sabha representatives of
15% of the masses are sitting on the
Treasury Benches and representatives of
another 15% are sitting in the Opposi.
tion...... (Interruptions)

Sir, overyone knows the numbers of
members of the ruling party in the pre-
sent Lok Sabha. The Congress very well
knows that it has 244 or 246 members,
while 256 members are required for a
majority still they claim to have a majo-
rity which is quite surprising. They want
to indulge in the politics of temptation.
They have exploited the maximum num
ber of poor people in this country. They
have a proposal to increase the price of
fertilizers. But renumerative prices are
not paid to the farmers to meet the ex-
penditure incurred by them in producing
the paddy crops.

I hold the Congress solely responsible
for the existence of terrorism in the coun-
try today. The ‘Jharkhand Movement’ is
the oldest of all movements in our coun-
try. When the country became indepen-
dent S. R. C. Commission was formed.
The Simon Commission gave an indica
tion that a JTharkhand State be separated.
It has been mentioned in the book, written
by B. R. Ambedkar and published by
the Maharashtra Government that Bihat
State should have been bifurcated. The
leaders of the Jharkhand Movement,
which was launched in 1952. have follow-
ed the path shown by Mahatma Gandhi.
The so-called followers of Mahatma
Gandhi are sitting on the Treasury Benches
but those who are really following the
Gandhian ideals have not got the recogni-
tion T know Congress is responsible for
spreading terrorism in the country. The
crisis in Punjab and Assam and the prob-
lem of the Bodas is the creation of the
Congress. Agreements and accords were
signed but they were of no avail. The
prevailing situation in the country is the
same as it was just after Independence.
We know that the Coneress will not let
anv other party rule the country for very
long. Thev do not have the courage to
stav out of power. Nor do thev have an
inclination to serve the people when they
are in power.

Bihar has 419 of the national mineral
wealth of which the Jharkhand region ac-
counts for 30%.

MR. SPEAKER : Please conclude now

SHRT SURAJ MANDAL: This is my
maiden speech. The rails are used for
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¢he _transportation of minerals from one
place to another but ‘after’ Independence
not a single inch of railway line has been
added to supplement the railway lines
constructed by the British. We have
made promises to the people which have
not been discussed here. We will fulfil
those promises. We would like the Gov-
ernment to find a well-though out solution
to the Jharkhand problem. Otherwise
Jharkhand and Assam will becomc an-
other Punjab. There is an old saying in
the rural areas that—“Andha ka rona aur
apna deeda khona.” So this is the situa-
tion. You have been given a fresh lease
of life for six months., Make arrange-
ments for the period after that as you
are quite capable of doing so. We are
also opposing this motion. Those who
are presently supporting you may continue
to do so after six months and the picture
will become more clear. We cannot sup-
port this motion. I am in the ‘Tharkhand
Mukti Morcha’ and our party is with the
National Front. We shall support what-
ever decision is taken by them.

[English]

DR. JAYANTA RONGPI (Autono-
mous District): Mr. Speaker, Sir, I stand
here to oppose this Motion of Confidence
in this Government and I oppose this
Motion of Confidence. I do not want to
elaborate much, as many of the Opposition
leaders have already elaborated, but very
shortly and precisely, T want to draw the
attention only on three points.

Firstly, T would say that the way this
Government has handled the financial
crisis of the nation during the last three
weeks has definitely created non-confi-
dence in this Government. They are seek-
ing the vote of confidence but they are
not taking this House, the Opposition
Parties and the nation into confidence.
What are the circumstances under which
this financial crisis has arisen is not clear
to the nation. What is the exact amount
the Government wants to raise as foreign
reserves to .earn credit-worthiness in the
international market ? What are the exact
conditions of the IMF? These things are
not clear to the nation. One point on
which T oppese this Government is ' the
very approach. They have ‘adopted to
solve this financial crisis. This Govern-

ment has failed miserably to appreciate
and 1o Tecognise the intrinsic resilience of
the Indian society, the inner strength of the
common Indian. I am saying ‘miserably’
because it is the Congress Party which led
the Indian masses during the freedom
struggle.  This is the Congress Party
which mobilised the strength of each and
every Indian up to the last point to fight
the British rule, but now in 1991 the
Congress Government is having no faith
in the Indian people, they are undermin-
ing the strength of the Indian society and
1 think the hon. Members of the House
will agree with me that if the Indian
masses, the people of this country, are con-
vinced, if we tell them the facts, if we
make them understand and if we take
them into confidence, I think each and
every Indian will be ready for even greater
sacrifice to take the country out of this
financial crisis. Mr. Speaker, Sir, T still
remember in 1962 when there was a con-
flict in the India-China border, the people
of my village in the remote corner of the
North-East even skipped their meals and
they deposited their savings efc. so that a
fund could be raised and deposited with
the Government and the financial crisis
could be contained. This is lacking on
the part of this Government to take the
people into confidence and to utilisc the
strength of the common Indian man to
tide over this crisis. Instead of that, this
Government is taking shelter in the lap
of the international financial agency, the
IMF. and what is the result ? The hon.
Prime Minister and the Leader of the
House have stated that the interest of this
country will not be surrendered to them.
But only the other day when T went
throngh the Presidential Address, Mr.
Speaker, Sir, I have not found a single
word about imperialism. Wehru and
other leaders have a leading rtole in the
shaping of our foreign policy. The crux
of the non-alienment policy is our anti-
imperialist thrust. But in the same Presi-
dential Address, the very word ‘imperia-
lism® is missing. Why ? T would say that
this is because of the dictates of the inter-
national financial agency.

The second point T want to say is about
Punjab. The postponement of Puniab
polls _itself is a surrender to the forces of

" disruption and terrorism. Tt will further
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demoralise and weaken the resolve of the
people to fight against terrorism and the
Government must decide between the two
concepts—peace before the poll or poll for
peace. If we go for peace before poll, T
think we will never get it, given the ob-
jective situation of Punjab as it stands
today. But we should go in for poll for
peace. If we achieve poll, if we can have
election there, it will create a better at-
mosphere and it will start the democratic
process there and terrorism can be com-
bated effectively. So, peace before poll is
a wrong idea. We should go in for poll
for peace and we should take Punjab elec-
tion as a struggle against terrorism and
in this respect I have seen that the Gov-
ernment has failed miserably.

Regarding ULFA, the Government has
handled the situation in a piecemeal,
shortsighted and over-pragmatic way. The
Chief Minister of Assam has said, ad re-
ported in the press, that they have con-
sulted the Prime Minister, the Home
Minister and other leaders and after that
they have released all the ULFA dete-
nues—more than 300 in number—general
amnesty has been given and they have
been invited for a discussion. 1 am say-
ing that we are not against this step. But
we oppose this because we consider this
approach as a piece-meal approach. The
Government is yet to approach the entire
picture in totality and ULFA should not
be seen in an isolated way from the over-
all ethno-political situation of the WNorth
Eastern region. There is not only ULFA
but thrre are some other movements
which are going on like the demand for
an Auvtonomous State comprising of two
hill districts of Assam .under the provision
of Article 244(A) of the Constitution.
The Bodos are demanding a separate State
on the north bank of Brahmaputra and
there are a host of others who are de-
manding either prover scheduling or area
autonomv. Now, in these prevailine cir-
cumstances only. different kinds of efxre-
mist forces are thriving.

T want to clarify our position verv
clearlv. We are against secessionism: we
do not want Assam to be separated from
India. But now the Government has con-
veved a dangerous signal to all other or-
ganisations by this piece-meal, appeasing

approach to ULFA. Hundreds of cases
are pending against the leaders and sup-
porters of Bodo movement; hundreds of
cases are pending against Autonomous
State Demand Committee, but now the
Government has given general amnesty to
ULFA only and has withdrawn all the
cases against them and not against the
activists of other organisations. It will
give a message to the people that cases
will be withdrawn only when you demand
secession from India on gun point and
also amnesty will be given only when you
demand with AK-47. Tt will give an im-
pression that they will be invited for a
discussion only when they demand secess
sion. This very approach is giving a
wrong signal to the entire North Eastern
region. Even after all this I would have
supported the Government had there been
even a faint sign of self-criticism.

Tn the past, we have seen so many progs
rammes like the 20-Point Programme. Is
there any revaluation? TIs there any
assessment ?

MR. SPEAKER : Please conclude now.

DR. JAYANTA RONGPI: So, T oncé
again register my opposition against this
Government.

[Translation]

SHRI SULTAN SALAHUDDIN
OWAISI (Hyderabad) : Sir, the issue is
only this much that the hon. President
has said that the Congress Government
seek a vote-of-confidence. At times it so
happens here that a momentary lapse of
reason can have adverse effects. If we
look at it from a partisan point of view,
no party would be in favour of another
election. Nobody has the mental, econo-
mic or physical capacity to go through
another election but had the hon. Prime
Minister discussed the problems with the
Opposition and taken them into confi-
dence, such a situation would not have
occured. These complications would not
have arisen if major issues like the devalu-
ation of the rupee had been discussed with
the Opposition. Secondly, the rise in
prices has put the country in a difficult
position. Thirdly. in the light of such a
major decision being taken, what is the
Government’s stand on sociallsm which
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we have been harping on since the time
of Jawaharlal Nehru. The Government
shouid have a clear-cut policy.

Will the Government's view on secu-
larism also change? If the post of
Deputy-Speaker is being offered to the
B.J.P. then whatever has been written in
the Congress (I)’s manifesto regarding the
Babri Masjid issue becomes meaningless
for us. This would be a blunder on the
part of the ruling party. They should
bear in mind that they will not be able to
get Muslim votes in future and they
should also keep in mind that .... (Inter-
ruptions). We have had a neutral policy
regarding securalism and we have always
raised our voice against injustice done
anywhere in the world. America is ex-
ploiting Iragis and planning to attack
Iraq, but we are keeping mum. We must
register our protest at the way the Iragi
people are being starved to death
(Interruptions). When we talk of being
neutral we have to show that in action
also. I wouldn’t like to say much but for
the time being we can only pray to God
because we see strange faces here. Never
have we seen such a scene in Parliament.
What can be expected of them? These
voices will not last long. Raising slogans
will not solve the problems. Why are
you raising slogans now when you have
been ousted from the States where you
were previously in power. Only cry for
the result now because eventually vou
alone will have to ring the death knell.
[English]

16.53 hours

SHRI JASWANT SINGH (Chittor-
-garh) : Mr. Speaker, Sir, we have to un-
fortunately clarify what this discussion is
all about. This is not a discussion on the
President’s Address. This is also not a
discussion on the Budget which is yet to be
presented. It is not a discussion on a No-
confidence Motion moved in the House. It
is a discussion on a motion moved by hon.
the Prime Minister of India. seeking con-
fidence in his Council of Ministers.

Now as my friend and senior colleague,
Shri Tndrajit Gupta has quite rightly
pointed out. we have actually very little
to go on as to why this House ought to
give its confidence in the Council of
‘Ministers. The Prime Minister has not
explained why, though of course, the

Feader of the House in an interesting and
thought-provoking intervention did explain
and put across some of the view points.
But clinricteristically he has also attempt-
ed to simultaneously straddle far too many
conceptual bridges and I regret that in
the process, he could also not resist a
Pavlovian swipe at the BJP. This Confi-
dence Motion is not a Confidence Motion
for the BIP. We have not sought it.
Therefore, I shall wait for another oppor-
tunity to answer some of the points that
the Leader of the House has made about
the BJP. Of course, I would reply to
them though not now. But there were
two thought-provoking aspects of his inter-
vention. One was when he talks about
methodology and of political mechanics.
He spoke quite rightly, with which point
we entirely agree, that there is need cur-
rently to determine areas of national con-
cern and from which thereafter evolve a
national agenda, a thought with which we
are entirely in agreement. In fact, the
entire House is in agreement. But again,
if that is why the confidence vote has been
sought, we are at sea because we do not
know what this national Agenda is that
the Government wishes us to agree to,
how thev wish to go about arriving at a
national consensus and, unless that is de-
fined. we would find it very difficult to
lend confidence as again it was quite
rightly pointed out. to lend confidence to
an abstract notion of a Government
which is yet to demonstrate its basis. That
is why we have some difficulty in lending
our confidence to this Council of Minis-
ters. And here there are primarily three
difficulties.

One is at the conceptual level. I am
unable at the present to determine exactly
what the form and shape of the concep-
tual content of the Congress party is. The
hon. Leader of the House has said “Don't
worry. Our actions will prove irrespec-
tive of what our thoughts, utterances and
actions might already have demonstrated.”
But that is my precise difficulty. Because
the actions of this Government. of the
Congress party, in the few weeks that they
have been in power. completely go against
its earlier utterances, as T will illustrate in
a few moments from now. That is why.
at the conceptual level, we find it difficult

‘to lend support because the Congress, as
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it stands today, is a Party devoid of a
central idea.

Then again we have a second difficulty
which is the difficulty of the arithmetic of
numbers, the sheer logic of numbers, as
this Parliament has arrived at and, as the
Leader of the House indeed was very wise
in pointing out. The electorate has re-
duced the Parliament into a sheer logic,
the arithmetic of numbers is against the
Council of Ministers. That is the central
reality. 1f the Council of Ministers was
to behave in a manner cognisant of that
central reality of the arithmetical aberra-
tion, it would be reassuring. But we do
not find evidence of that. That is why, we
have this difficulty. It is the hon. the
Prime Minister and I could well be faulted
on the exact wording of it. The hon. the
Prime Minister somewhere said that “We
will arrange a coalilion of numbers on
issues.” I could be faulted on the exact
phraseology. If he did not say that, then
I can drop it because that point will then
not arise. But the issue is that the con-
duct that you have demonstrated in the
past one week or so in Parliament is, as
was pointed out by my Leader earlier,
that you want to arrange a coalition on
each issue.

SHRI P. V. NARASIMHA RAO : 1
have said it times without number that I
have been in touch with the ILeaders of
the Opposition Parties. I had general dis-
cussions with them and what I am being
offered is that issue-based support. They
have said so and, T said T shall have to
be content with isue-based support and
run this Government. I would welcome
if the support is anything more than issue-
based. but T do not see it right now. But
issue-based support is good enough for
me. because T am coming to the House
with issues on which T am bound to get
support. T exnded that confidence.

SHRI JTASWANT SINGH: T do not
wish to get into a needless argument on
this aspect of the functioning of the Gov-
ernment. But the verdict of the electorate.
in all humility T submit to you, in the last
two elections has been the verdict of an
honest coalition and, that is why, we sub-
mit to vou and that is precisely what the
Leader of mv Party Shri Atal Bihari

L

Vajpayee meant when he said that it would
be far preferrable if you have an honest
coalition rather than this coalition on
issues. on issue-based support. [17.00 hrs.]
It be because there is an inherent fragility
when vou talk of issuc-based support. I don't
think anyone in this House will say that
this inherent fragility is the right recipe to
meet the many challenges that the nation
faces today. But it is not for me to sug-
gest to you how to run the Government.
That is for you to decide.

The other difficulty that we have in
lending our support to this Confidence
Vote is on some of the steps that this
Government has already taken. T will not
co into the details of them. I will not
repcat what the others have said. Regard-
ing Punjab, the action of deferring the
poll is deeply disturbing wus. It was a
cruel act. a cruel act really of unbeliev-
able cynicism and whimsicality. You
called off the elections in Punjab at the
penultimate moment. You tell us that
you had nothing to do with it. That
worries us even more. If you did have
something to do with the calling off of
elections in Punjab then that is unforgiv-
able. T leave a thought with you. The
Janata Dal Government, early in 1989,
made a very great error in the manner in
which it handled a sensitive kidnapping in
Jammu & Kashmir. It is my belief, for
whatever it is worth that a similar fashion,
whoever has taken this decision, has com-
mitted a very great wrong to India in
postponing the polls there. If you say
that you didn’t take this decision, then
even more worrying is who asked whom
to take this decision? Who took the deci-
sion at the mid-night when one Prime
‘Minister was relinguishing office and an-
other Prime Minister yet to take office?
It disturb us very much. You are the
Government and you are responsible for
actions taken. Therefore. we are unable
1o lend our support on this issue.

I will ke wvery brief. On the auestion
of As<om. in an earlier intervention bv
the  Prime Minister interrupting. the
T.eader of the Opposition when he was
making a noint. the hon. Prime Minister
was good enongh to sav that the eenersl
amnesty in Assam is not a guid pro auo
for whatever has happened there. The
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fact remains that the Chief Minister of
Assam came to Delhi; he consulted with
the Prime Minister and the Government
and having consulted—he is on record
that he came here he gave a Press State-
ment. He is again on record with the
Press. He was asked: “How do you re-
act to the killing of the Soviet Engineer 7.
He says: “It is a breach of trust by the
ULFA.” 1 do not know what to say. On
the one hand, the Prime Minister says that
there is no quid pro quo. But the point is
you granted a general amnesty. You have
given a general amnesty in Assam in a
certain context of time and in a political
context when 16 people in Assam were
kidnapped within 24 hours of the Govern-
ment there having been sworn in. Des-
pite that, the Prime Minister asserted that
there is no quid pro quo; there is no con-
nection between the happenings there and
the general amnesty. I am left confused
and unconvinced. Therefore, I am un-
able to lend my support. Thirdly, the
hon. Leader of the House said something.
I think he wused the phrase: “We will
follow the Nehruvian socio-economic con-
tinnity.” This is precisely our difficulty.
The Leader of the Opposition and Leader
of my party in Parliament was categori-
cal in saying that the steps that you have
taken on the economic front are steps,
about which we don’t find fault with you
because these are the very steps that we
have been advocating for long. But we
find it difficult to understand what you do.
You are confronting yourself with two
primary difficulties. You are coming to
us with piecemeal steps one at a time
when we are asking for the totality of
vour economic thought and package. 1
think trade policy reforms have been an-
nounced by you, which have long been
advocated by us. It is my view that a
verv eminent economist graces the Chair
in the Ministry of Finance. We entirely
Tend support to it. But we are looking
for vour total ecoromic philocophv. In-
stead. we are served this disingenious
argument. and vet vou reiect the entire
leeacv of the past. In words, however.
you still continue to follow it. I am un-
ahle to understand this. That is whv 1
annreciated the point that mv hon. friend
Shri Tndraiit Grnnta made that President
Gorbachev dieplaved much great political
honesty, He identified all that had gone

wrong in the past. And then he came for-
ward and said, “this is what we have to
do now? I would expect the Govern-
ment to come to the House with equal
candour, not to continue worship yester-
day’s cliche, yesterday's thoughts. That
would make it easier for us to lend our
support to you.

I will conclude. I sensed the mood of
the House and will not proceed with this
debate. We are all waiting for the Prime
Minister’s intervention. T leave just one
final thought. The tenth general election
is not a mandate for the Congress Party.
Of course, it is not a mandate for us or
enyone of us. Therefore, if you go by
the tenth general election which is not a
mandate for the Congress Party, please
take that as a central political reality both
outside the Parliament and inside the
Parliament. Only then the two aims that
the Leader of the House enunciated—
very worthwhile aims of national agenda
and a national consensus—can be attained
at. Until that is done, I am afraid, we
are unable to lend our support to the Con-
fidence Motion.

[Translation)

SHRT RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, the position here is the
same as it was before the elections. After
the elections some political parties have
gained while some are loser.  Before elec-
tions there was mainly three political groups
viz. Congress (I), National Front-Left
Front and B.J.P. At present political
scene is the same. Before -elections
National Front had 75 members and after
election its strength is same. Both the B.J.P.
and the Congress (I) have improved their
strength. But no political party has got
majority in the House. I remember that
our Government fell on the basic issues like
secularism and social justice, raised by Shri
V. P. Singh when he was holding the posi-
tion which Shri P. V. Narasimha Rao holds
today. These issues are of no importance
for you and B.J.P. but are of great impor-
tance for us. We cannot give up these
issues. I remember the persons who play-
ed treachery with us on that fateful day,
November 7, 1990. The B.J.P. openly
revolted. =~ The Congress (I) which
advocated secularism and social justice. ...
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(Interruptions) .... We thought = that at
least Congress (I) would not shake hands
with the B.J.P. and would bring down the
Government though no-confidence motion
later on because we had lost majority. We
were aware of the result but we wanted to
show the people....(Interruptions) But
we stood the ground. We wanted to tell
the people of the country, who were their
real friends and who were their real
enemies. Had we not done that the people
would have remained ignorant.... (Inter-
ruptions)  Mr. Khurana, I am not accusing
you. ... (Interruptions)

SHRI MADAN LAL KHURANA :
Shahi Imam is your friend.

SHRI RAM VILAS PASWAN : We go
hand in hand with both Hindus and
Muslims, but your party is the admirer of
Nathuram Godse. Please do not raise this
matter here....(Interruptions).... Sir,
when on November 7, 1990 the National
Front Government was in office, we were
expecting......

AN HON. MEMBER: Where is Mr.
Nathuram Mirdha, there is a reference to
his name sake.

SHRI RAM VILAS PASWAN : I am
referring the Nathuram Godse.  Sir, I was
saying that at least people like us did not
expect that Congress (I) would bring down
our Government on November 7, 1990 on
those issues. If they wanted to bring down
our Government they could do so by bring-
ing a ‘No-confidence Motion’ after two
days. But they did not want it. With
the result they had to face the consequences
though they have bagged quite a few seats
in the South, and this may be the result of
sympathy wave started after the death of
Shri Rajiv Gandhi or because of some other
factors. In Andhra Pradesh the elections
for 17 seats were held on 20 May 1991.
Congress (I) just won 2 seats and in the
June elections Telugu Desam, a constituent
of National Front, won only 2 seats out of
24 seats. And so fas as the North India
‘js"concerned- Congress (I) must analyse the

causes of their outright defeat? It is
time for you for undertake an analysis.
North India was your vote Bank. ...

AN HON. MEMBER : Your party was
also wiped out in North India.

SHRI RAM VILAS PASWAN : If
bagging of just one seat in Bihar is a matter
of satisfaction to Congress (I), then let it.
be so. In U.P. the Congress (I) was com-
pletely wiped out. Sir, T want to tell the
Hon. Prime Minister, that it is a subject for
introspection for the Congress (I) as to
why the vote bank of the party, which it.
nursed for quite a long period viz. minorities
and downtroddens, got disillusioned and
drifted away from the Congress (I). An-
other subject for analysis is, why did the
leaders of the stature of Shri Jagannath
Mishra, Shri N. D. Tiwari, Dr. Rajindra
Kumar Bajpayee and others met their Water-
loo in Bihar and U.P. Sir, I want to state
«...(Interruptions) 1 am also saying the
same thing.

In Bihar we raised the issue of social
justice which prevailed over Ram-Temple
issue but in U.P. it went into the back-
ground. I assure you that in the next
election “Jai Siya Ram” slogan will not gain
prominence over Mandal Commission issue .
and you will not be able to reap any bene-
fit because of it. Sir, my submission is
that the Government talks of principles and
values but have no faith in what they say.

You passed and implemented anti-defec-
tion bill. Why did not the Congress (I) itself
muster enough courage with 212 members
in the last Lok Sabha to form the Govern-
ment, after the fall of the National Front
Government on account of withdrawal of
support by the B.J.P. Why did they en-
courage on other party to form government
through defection?  What is the present
strength of the Congress (I). At that time
it had 212 members and now 224, Now
the Congress (I) is seeking our support to
form Government. Why did not the Con-
giess (1) form Government with 212 mem-
bers, but instead stated that it would form
Government only if the party got majority
of its own. . .(Interruptions)...I am saying
the same thing. Sir, I advise Congréss
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(I) not to talk of principles and ideologies.
A little while ago Mr. Arjun Singh was re-
ferring to the work done by Congress (I)
since independece. 44 years have elapsed
since independence. Every child grows but
if a 44-year old man looks like a toddler
then he cannot be treated as a healthy
person. 44-year old man must be six feet
in height but not 3 feet. The Government
claims that the nation has progressed but
upto 3 feet only and not upto 6 feet, It
means country has not progressed to the
desired extend. The Government con-
veniently forgets that out of 5,76.916
villages in the country 2 lakh villages have
not been provided drinking water facilities,
In these villages there are common ponds
for drinking water for both the human
beings and animals and still the Government
claims that we are progressine.  Fven to-
day, in reply to a question, you as the
Minister of Human Resources Development
have stated that 47 per cent population in
the country is illiterate.  Even after 44
years of independence 48 per cent popula-
tion is illiterate. Is this the progress?
In our country one crore persons are
blind—is this the progress? People in
the country are dying of leprosy. even then
you claim that we are progressing.  Sir.
the Government claims that the nation is
progressing. but I say that we are lagging
behind. Every one knows that night soil
of one is carired on head by another one.
Have you any scheme for the abolition of
this inhuman practice within six or 12
months .... (Interruptions)....

AN HON. MEMBER : Why did not you
people do anything in this regard ? ......
(Interruptions). . ..

SHRI RAM VILAS PASWAN : Golden
era can be brought if the present Govern-
ment adheres to the policies initiated by
my party. Where is Mr. Sitaram Kesri.
who makes hulla-baloo about the implemen-
tation of Mandal Commission reoprt. Even
today’s reply is meaningless. In reply to a
question the Government has expresed its
helplessness  regarding the implemen-
tation of the Mandal Commission
report and pretexted that the matter is
subjudice in the Supreme Court but the
newspapers carry reports that it will be im:
plemented. Even the common list of State
backward classes and the backward classes

mentioned in the Mandal Commission re-
port, prepared by us, has not been published
till today. [Even then the Government
promises to implement Mandal Commission
report.  Sir, therefore, I was saying ....
(Interruptions) . . . .

THE MINISTER OF RAILWAYS
(SHRI K. JAFFER SHARIEF) : Mr.
Paswan, you raised the issue of carrying
night soil by human beings. A progressive
programme to end this practice was started
by Congress (I) Government in Karnataka.

SHRI RAM VILAS PASWAN : Whole
of the country has been under the rule of
the Congress Government. Only in
in 1967, in some State the Opposition came
to the power for the first time. For
twenty years your party ruled in every State.
Why did not you introduce land reforms ?
Why did not you abolish the system of
carrying night sold on head ? In today’s in-
dependent India, children die of hunger and
mothers throw their kids in the wells be-
cause they are unable to feed them. All
this happens even today. ... (Interruptions)

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAJESH PILOT) : Mr. Speaker,
Sir, let us not paint a very wrong picture of
the country. Can he quote any example
where a child has been thrown into the
well ? (Interruptions)

AN HON. MEMBER : I can quote. (In-
terruptions)

SHRI RAJESH PILOT : No, it is not
there. Don't paint a wrong picture. This
is too much; it is not there . . ... (Interrup-
iions). ...

[Translation]

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, a women, named Omuvati,
committed suicide alongwith her three
children.  Everybody knows that she com-
mitted suicide alongwith her children be-
cause of her inability to face hunger and
poverty. ... (Interruptions)
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[English)]

SHRI RAJESH PI1LOT : Mr, Speaker,
Sir, we are not claiming that. (Interrup-
tions) But, let us not paint a wrong
picture of the country that the children are
thrown into the well. This condition is
not there in the country. (Interruptions)

(Interruptions)

| Translation)

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, if Shri Pilot wants, I am ready
to accept the challenge to prove that not
one but dozens of children are thrown into
the wells because of starvation. Mothers
kill their children because of these condi-
tions. What do you talk ?

SHRI MADAN LAL KHURANA : Mr.
Speaker, Sir, just three days back, a woman
named Omvati comitted suicide alongwith
her three children. ...... (Interruptions) . .

|English]

SHRI SOMNATH CHATTERIEE
There is a communication gap..... (Inter-
ruptions) . . ..

|Translation)

SHRI RAM VILAS PASWAN : I will
conclude within ten minutes. If I use an
unparliamentary word you may check me.
But if the hon. Minister has any objection
on what I submit, he may challenge me, 1
would be ready to meet the challenge (/n-
terruptions) . ... . You have mnot seen
poverty, You visit that area in Bihar to
which Shri Soren and Shri Mandal belong,
even today the people of that area tie a
piece of bamboo stick whenever a person

breaks his leg. No hospital is there even
today. You can see the deplorable condi-

tion of Bastar, even today the people of that
area drink contaminated water which in-
ducts germs into their bodies. They are
living in such poor conditions. ... (Inter-
ruptions) . . ..

SHRI VILAS MUTTEMWAR (Chimur) :
Today, you are reminded of poverty.
For eleven months you were not aware of
ite..... (Interruptions) . ...

SHRI RAM VILAS PASWAN : Till now,
this Government has been dancing to the

tune of Tatas and Birlas. When you do
justice to the poor you will also have to
meet the fate which Government of National
Front had met. You should always remem-
ber that it is not easy to do justice to
the poor, though it is easy to speak of
thesc things........ (Interruptions) To-
day, ail Lhe capitalists are with Congress. .
<« .(Interruptions) Congress has been in
power till now. Now the Government
i1s cnanging from anarchy to democracy. It
is tor the first time that it has tried to
change to democracy.. (Interruptions) ..

THE MINISTER OF AGRICULTURE
(SHKI BALKAM JAKHAR) @ 1ou  loay
say anytiing but we wiil have to go by the
tougit content” Have you gone bank-
rupt ¥ Deains may take place bui we
huve to see as what are the reasons behind
these deatns.  In order to meet the require-
ment ot the population of 34 crores food-
grains had 1o be imporied, whereas now we
auve 20 million tonnes of foodgrains in
bufter stock even atter meeting the require-
ments of 85 crores of people. You must
keep in mind the progress we have made. ...
Unteriupions) ... It is not correct to say
lhat we have nol made progress.

SHRI RAM VILAS PASWAN: Credit
goes Lo ihe farmers and I am thankful to
snrt Jakhar for what he has said. How-
ever, in 1977 when 1 was elected to this
House 1 had asked a question about India’s
total foreign debt and the reply was Rs. 21
thousand crore. In 1980 when the same
question was raised, the answer was that
not a single penny had been taken as loan
during 1977-79. But how is it that in 1982
the amount of foreign debt increased to
Rs. 23,000 crore and in 1985 to Rs. 4500
crore., Foreign debt at present is to the
tune of Rs. 1 lakh crore. What did you
do with that money ? .... (Interruptions)

I think you have dome nothing ex-
cept increasing the assets of Tatas and
Birlas. You have mortgaged the country.
Foreign debt has increased to Rs. one lakh
crore and eevn then you have not made
provision for drinking water in the rural
areas. You have not opened schools and
hospitals in villages. You were talking of
our eleven months’ rule. If you complete
the works started by us during our eleven
mouths' rule the country would make great
progress within a period of five years ....
(Interruptions) ...
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Mr. Speaker, Sir, my submission is that
our Government was voted out of power on
three issues. First one was secularism.
There is no doubt that communal forces in
the country are raising their head and are
strengthening themselves. There are such
parties in the country that when I went for
‘my election campaign ..., (Interruptions)

During electioneering when 1 visited the
constituency of Shri Sharad Pawar. I heard
leaders of Shiv Sena openly declaring that
if their Government came to power they
would remove the statue of Mahatama
Gandhi and install the statue of Nathuram
Godse. However the next day, Shri Lal
K. Advani contradicted the statement. I
am thankful to him for this. But again
the leaders of Shiv Sena repeated that what-
ever they had stated was true and Shri
Advani was nobody to interpret their state-
ments. There was not a single newspaper
which did not report this news item. Shri
Advani himself is aware of it.... (Interrup-
tions). ...

SHRI ANANTRAO DESHMUKIK
(Washim) : No statement to this effect was
made, I refute this statement. ... (Interrup-
tions) . ...

[English]

SHRI RAM VILAS PASWAN : M
Speaker, Sir, I would like to say a few words
to my Congress colleagues, that so far as
comunalism is concerned, they cannot claim
that they have clean hands. So far as
Babri Masjid issue is concerned, they com-
mitted the very first blunder by laying the
foundation stone there. They cannot deny
this fact. = Whenever, such occasion comes,
there is not much difference between Cong.
(I) and BJP. They raise the bogey of
threat to the Hindu nation in the name of
communalism RSS is the first to come to
their rescue. Even today, they are having
secret understanding but in future it is
bound to come 1o light. Mr. Speaker, Sir,
through you, I would like to submit that
in 1980 on Bhindranwala issue, Shri Advani
and Shri Vajpayee had said that people
should not indulge in the politics of reli-
gion. Do not carry on political activities
from the Golden Temple. My submission
that when it was not fair to indulge in poli-

tics from the Golden Temple, then it is also
not fair to play politics in the name of
temple. Both are wrong .. (Interruptions)

SHRI HARIN PATHAK (Ahmedabad):
Paswanji, don't link it with the temple, link
it with Jama Masjid. You surrendered
before the Imam.

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, if the Prime Minister of a
secular country meets the Shankaracharya,
bows to the Pope, meets a Muslim leader,
that does not mean communalism in a Secu-
lar State....(Interruptions)....

Mr. Speaker, Sir, I would like to submit
to my colleagues that this country is like u
garden and all of us in Parliament are like
gardeners.

1 agree with Shri Saifuddin Soz when he
said that he goes to mosque as a Muslim
devotee but in Parliament he came to Par-
liament as an MP, as a representative.
Therefore, 1 would request all the Mem-
bers to nourish the country like a gardner,
only then the country will prosper every
fiower will have opportunity to bloom.
This country has Hindus, Sikhs, Christians
downtrodden and Brahamins also. You
talk of a Hindu nation. I would like to
ask you whether it is not a Hindu nation
now ? (Interruptions) 1 will take an active
part in the discussion when the resolution
on Ram Janam Bhoomi—Babri Masjid will
come up. However, today, I would only
submit that even today ours is a Hindu
nation. Does anyone, whether it is the
Prime Minister, President, Vice-President,
Chief Justice or Chief Election Commis-
sioner of India belong to a minority com-
munity ? All are Hindus. Which nation
do you want to create? What type of
Hindu nation do you want? ............
iInterruptions) ...,

SHRI RAM NAIK (Bombay North) :
If the head of a country is Hindu, does
that mean that it is a Hindu nation ? If
the leader of his party is Hindu does that
mean that his is a Hindu party. This is
wrong. People will start calling Janata
Party, a Hindu' party. He should think
before saying anything....(Interruptions)



281 Motion of Confidence ~ASADHA 24, 1913 (SAKA)  Motion of Confidence 282

SHRI RAM VILAS PASWAN : Mr.

Speaker, Sir, religion is a separate thing
and nationality is a separate thing. Who
is a national and who is a foreigner ? The
person who is prepared to sacrifice his life
for the country is a true national, and the
person who is a traitor may be called a
foreigner. If someone asks me, ‘who was
the greatest patriot’, I will name Shri Abdul
Hamid, who was given the highest award
—the ‘Param Veer Chakra’—for his cour
age during the Indo-Pak war of 1965.
Sardar Bhagat Singh was another great
patriot, who merrily faced the gallows.
‘The biggest traitor is the person who accu-
mulates wealth of the country in foreigno
banks and makes money as a middleman
in Bofors deal .... (Interruptions)
Mr. Speaker, Sir, our country is based on
secularism and social justice. We cannot
leave it. During these 43 years of inde-
pendence, you have talked a lot about the
backwards and scheduled castes.....

MR. SPEAKER : Hon. Member, please

conclude. You are a very good parlia-
mentarian.

SHRI RAM VILAS PASWAN : M
Speaker, Sir, I will conclude within 5
minutes. A lot is said about the scheduled
castes and scheduled tribes. But even after
43 years of independence, everybody is
aware that there is increase in the naxalite
activities. Have you ever thought as to
why naxalite activities are increasing 1n
Andhra Pradesh and Bihar ? You are try-
ing to kill the mosquitoes only. You can
kill mosquitoes with D.D.T. but until the
dirty drains are cleaned, it will continue to
breed mosquitoes, even if you kill lakhs
of mosquitoes. From where these prob-
lems of naxalites, Bodo Land and Jhar-
khand are arising? They could not get
justice even after these 44 years of inde-
pendence and were tolerating injustice in
one form or the other. Therefore, they
have only two ways—one is of non-vio-
lence and the other is violence. When the
issue cannot be settled peacefully they re-
sort to violence. Don't think that people,
who are meek, do not have heart or feel
pain. You should remember that your
party is bound to disintegrate if you imple-
ment the report of the Mandal Commis-
sion. No one wants to live in this dark-
ness. This is not so simple. Those who

have ruled over the poor and the backward
for thousands of years, are not going to
leave this practice easily. Today, the Chief
Minister of Maharashtra, Shri Naik, be-
longs to a Banjara Community and Shri
Advani appointed a Kurmi as the Chief
Minister (Interruptions) ,..... In
Maharashtra, Shivaji, Sahuji, Mabatma
Phule and Dr. Ambedkar brought social
revolution. In South, this revolution was
started by Periyar and carried on upto
Annadurai ..., (Interruptions) .... The
Congressmen were the first to oppose Man-
dal Commission, and as a result, they were
wiped out from Bihar and Uttar Pradesh.
B.J.P. was also wiped out from Bihar. Shri
Advani was arrested in the constituency
from where I have won .., (Interrup-
tions) ,,.. The person, who laid the
foundation stone contested against me
and secured third place. Advaniji and
Atalji went to this constituency but in vain

(Interruptions) Because they
have opposed the Mandal Commission. 1
would only like to submit that we cannot
leave the issue of social justice. You have
said about providing *“power to the people”.
1 would like to amend it as “power to the
poor”. Power to the people means people
like Tatas and Birlas. Whenever you re-
fer to power to the people, you should
talk about providing power to the poor.
During our regime, the labour participa-
tion in Management Bill was introduced
in the Rajya Sabha and I remember that
even the trade union leaders belonging to
the Congress Party and the B.J.P. were in
favour of referring it to a Select Com-
mittee. You will not implement it be-
cause it is our commitment to provide
social justice, secularism and power to the
poor. It is immaterial whether the num-
ber of our MPs is 56 or it is only six...
(Interruptions). This is our basic struggle.
Sita was kidnapped ... (Interruptions) ...
Leave this topic, but in the name of Rama
you cannot mislead the people for long.
The issue should be of social justice, secu-
larism and power to the poor. You will
have to pay attention to the farmers and
the labourers and should not give impor-
tance to Tatas and Birlas. You must take
oath to have rule of the farmers and the
labourers (Interruptions) ... Not
only the downtrodden and the minorities
but the people like Dayanand Saraswati,
Buddha, Gandhi and Vivekananda also



283 Motjon of Confidence

JULY 15, 1991

Motion of Confidence 284

fought for social justice and now Shri
V. P. Singh is fighting for it ... (Interrup-
tions) ... I am saying why Shri V. P. Singh
is being- abused. He belongs neither to
the backward classes nor to the minorities,
but even then he is being abused, because
he tried to implement the report of the
Mandal Commission and tried to maintain
secularism by saying that the Mosque
should be kept intact. A lot depends up-
on the reply, that is to be given by the
Hon. Prime Minister, regarding the Govern-
ment’s stand in this regard, because the
Uttar Pradesh Government says that they
will demolish the Mosque ......

(Interruptions)

SHRI MADAN LAL KHURANA :
This has never been said. He is mislead-

ing.

SHRI RAM VILAS PASWAN : I would
like to know from the B.J.P. leaders
whether they have not said that the temple
will be constructed by removing the
Mosque.

(Interruptions)

SHRI MADAN LAL KHURANA :
Just now the hon. Member has alleged that
the Chief Minister of Uttar Pradesh has
said that the Mosque will be demolished.
I would like to challenge him where this
has been said.

SHRI RAM VILAS PASWAN : ‘Gur
khao gulgule se purhaze’ (Interrup-
tions) .... Is it not true that the BJP and
the Government of U.P. want to construct
a temple at the same site, where the Shila-
nyas Ceremony had been performed ? If
this is not correct, they should spell out
their programme.

SHRI MADAN LAL KHURANA : It
is wrong to say that the Chief Minister
of Uttar Pradesh has spoken of demolish-
ing the Mosque and he wants to incite
communal feeling by saying such things.

SHRI GUMAN MAL LODHA (Pali) :
Is it not true that Shri V. P. Singh had
said that there was no mosque, in Ayodhya.
When there is no mosque, the question of
demolishing it does not arise.

SHRI RAM VILAS PASWAN : It is
very good, if the Members of the BIP say

that no temple will be constructed by
demolishing the Mosque. (Interruptions)

MR. SPEAKER : Please take your seat.
I think we have a lot of discussion on this
issue and Shri Paswan is able enough in
expressing his views in a few words. Please
conclude.

SHRI RAM VILAS PASWAN : I was
saying about the attitude of the present
Government and about the understanding,
they have reached with the BJP (uring
the last two three days for the posts of the
Speaker and the Deputy-Speaker. I would
like to submit if the National Front and
the Left Parties wanted to elect their own
candidates for the posts, they would have
done so, but I have already said it in the
very beginning that both the Congress and
the BJP are equally poisonous to us. There-
fore, we are not ready to enter into any
agreement with anyone of them. (Inferrup-
tions)

SHRI MADAN LAL KHURANA :
When Shri V. P. Singh was the Prime
Minister and we were supporting him, we
were all right. But, when we withdrew
our support, we have become like poison
for them.

SHRI GUMAN MAL LODHA : They
came to us with folded hands for our
Party’s support.

SHRI MADAN LAL KHURANA : We
were not like poison to them, when their
Government continued for 11 months and
they remained in power with our support.

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, in those 11 months, we were
like Lord Shiva and were drinking their
poison.

SHRI KALKA DAS (Karolbagh) : How
can they talk of justice now, when they
themselves have caused maximum damage
to the scheduled castes ? (Interruptions)

SHRI RAM VILAS PASWAN : Mr.
Speaker, Sir, I was saying that the present
Congress Government has no programme
before it regarding social justice, secula-
rism and power to the poor. I don't
know what will be the reply of the Hon.
Prime Minister and therefore, I and my
party totally oppose this motion.
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SHRI FRANK ANTHONY (Nominal-
cd- Anglo-Indian) : Mr. Speaker, Sir, after
the noisy speeches what I am going to say
is like an antidote. (Interruptions) 1 rise to
give my supreme support to the motion of
the Prime Minister. I am not abusing any-
‘Hody. 1 have never been a member of
the Congres. Purty. (Interruptions) I am
the eenior-most Member of this House.
i‘or th2 last 40 vears. I have been associal-
=4 with the Nehru family.

I ¢.anot understand  the  innumerable
oddities which Shri Advani has mention-
“»d. ‘The supreme oddity is that in one
he said that he was opposing the
afotign, and in the other breath he said
szl the Motion will not be lost because
inbed wanted the Government to fall.

And znother supreme oddity is. here is &
sar e chat siis in the Oppaosition comumitted
to iie extreme form of religious funda-
weniziism. That is what 1 do not under-
starst The: had taken an oath that they
world support secularism but they preach
“itter hatred against one particuiar reli-
‘mion and ihe largest minority in India.

May 1 suyv this that while the Nehru eru
wme there. democracy was in its best form.
Muy B oaise say this, that Shrimati Indira
Gardit wos hailed in the British Press as
Y ‘Jron Lady" as the Iron Lady who con-
‘rols the lurgest democracy in the world
and she was the only democratic leader
n the world who controlled inflatior.
‘'hat was Indira Gandhi. She was haile
n the World Press also as the Iron Lady.
{ was 4! one time a student of Economics
St eiven ioup later. Now T see o number
° ceonomisls who are giving divergent
apinions  As a lawyer 1 know that one
iwwyer cun take care of one side of a
cnse 0 unother can really reject it com-
pletel

I huve some very good friends in
Americe. One of those friends sent me
three books. In one of those books the
author talks about the effects of the recent
war ic the middle-east. The unemploy-
ment rate has gone up tremendously. In
America many people are unemployed
now. Many pcople are sleeping on the
streets ' and getting their food from the
dust-bins of five-star hotels.
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May 1 say this, that when Shrimati
Indira Gandhi was presiding over the
Centenary Annual General meeting of the
All India Anpglo-Indian Association, she
meniioned—I had the privilege of being
the clected President of the institution that
celebrated its centenary in 1976—that Mr.
Frank Anthony refused to allow his com-
minity o be refeired to as a backward
community: he never allowed it to be
Franded as 2 bachward class. What I say
i~ this. Here ure some people who, be-
cuause ©f their considerable contribution to
the devclopment of India. refuse to he
Pranded as backward.

I give here @n example of their gallan-
trv.  In the Kushmir conflict, when the
tribals were : few miles away from Sri-
nagar the infiltrutors were driven away by
the Indian Air Force which was manned
by people of my community. Half of the
callantry cwards were given to  Anglo-
Indizn iighter pilots. The task that you
have undertazken Moo Prime  Minister  is
migan ¢ and enusual. We talk of a3
nation but we are much more than a
nation: v are o sub-continent. In fact,
we have 179 lenzuages and 500 dialects
and putois. That is the extent to which
vou have o control this country. 1 wish
vou w2l Although the five Prime Minis-
ters Ivove always recommended wme for
nominiiion to the first Anglo-Indian seat
in the Lok Sibhu they never asked me to
join the Congress. This was the tribute
to the't senss of secularism.

MR. SPEAKER : 1 think the ~House
acrees to sit until this item is disposed of
SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER :

the Prime Minister.

So. it is agreed. Now

¢/ THE PRIMF MINISTER (SHRI P. V.
NARASIMHA RAO) : Mr. Speaker, Sir,
I am grateful to the hon. Members who
have participated in this debate and given
me invaluable vicws. opinions, guidelines,
admonitions. eic.. etc. T am grateful to them
because we stand at a point in the history
of this country, where all these become
relcvant just beciuse we fall short by ten
or twelve votes. That is the immediate
reason. But, Sir, that is not really the
reason which I scc from the experiennce
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of the elections. Before liie cicctions we
know that a lot was being wiiten and said
about a hung partiament. Even  before
wne elections were announced, wise lead.rs
of s country warned that the days ot
massive majorities are over. fhis country
showd kuow, the peopie should know whai
W expect in future and they soould also
be memally and politically prepared 10
face suuauons where no single party would
get tne majority and be able 10 form the
wovernment. It is not that this was un-
anucipated. These situations were unti-
cipawed and I am sure each oi the politi-
cal parties in this country had anticipated
.—not necessarity was sure aboul 1t bul
hau anticipated in pasiing, my paty cer-
_ tainly did. And in tnat view, we nad to
- consider how this party would function or
ine Government of this party would func-
tion if the people voted it to power. I was
asked times without number. Sir, by press-
men during the campaigns, whether 1 be-
lieved that the Congress party would get u
majority. I said: “ves”. The next question
was, if you do not get a majority, what
will you do? The answer was: “T would
not say anything about a hypothetical ques-
tion. 1 @m sure that 1 am going to gei a
majority. “That was what any leader of u
party going to elections would say. At the
same time, I made it very clear because
of the warnings uttered by our wise leaders
that whether I get ten more or ten less. it
does not maiter so much to me, my stvle of
functioning is to be one of consensus. I
said this. I have gone on record publicly
to say that T will not ride rough-shod, the
Congress partv would not ride rough-shod
and we would like to create areas of
agreement. These were the words 1that 1
had used.

18.00 hrs.

We would like to keep areas of disag-
reement aside because we have both areas,
And the delicate situation, the very dange-
rous situation in which the country finds
itse!f today demands this approach of all
parties and I said certainly of my party.
I agree that this is going to be my ap-
proach never mind whether we get ten less
or tem more. Even if we get 300 we can-
got solve the problems just by the streneth
of pwmbers. That time has gone. The
problems of the country are much too

JULY 15, 1991

(" sation that

Motion of Conpidence 2a0

complicated for one party or one party
Government to go abead single-handedly
to try to soive them. It wul help K you
have a majority, 1t will be a litie cuffi-
cuit if you do not have a majority. Bul
in any case, to say that if I have a majo-
rity 1 need not consult any one else and
1 will consult only if I fall short would be

Wioug. lual  nus not been my ap-
prouach.

On the fourth day of my assumpiion o
office because one or two days were speat
in giving portfolios, I had separate meet-
ings with revered leaders of the opposition
Patilcs. Au OL them have worked witn me,
We have worked together. I have very
good relations with each one of them. So
I cailed them. They were good cnough to
come. So far as Mr. Chandra Sekbar is
concerned, I called on him as is the cus-
tom. We discussed generally about how
1o go about it. Because we are tem
short, it did not deter me from forming
a government and it did not deter me from
going ahead with my consultations in gene-
ral with all the parties. And 1 am glad that
the response was encouraging. The reali-
today the mandate of the

! people, whatever it may be, positively or

This mandate has gone home.

negatively is not for going to them again.
It has been

l realised by all parties, all Members. And

i apart from the other impracticability of
| having elections in the next two or three

\months the political message was clear that

| you do not exp:ct a massive majority here-
| after but you do try to run a Governm:nt
i and solve the problems of the people which
\;.m: crying for solution.

You cannot be harping on what you do
not agree with. Keep them aside and go
ahead and serve the people.

So my interpretation of the result is
this. The people have come back to the
Congr=s= hut with a warning. They say,
ves, Congress will form the Geovernm nl
but Cenoress wil not ride rough shod. The
Congress will have to try its very best to
find a consensus with other partics. But
still the people said, if there is a party in
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Having said that I would certainly agree
that the consensus that we neced could
clude us sometimes. Suppose I want a
costitutional amendment which my party
considers very important, it is obvious that
I cannot bring it unless Advaniji agrees.
unless Vishwanathji agrees, unless other
friends like Indrajitji and Somnathji agree
or at least I have enough agreements to
push it through ecven if there is a little
disagreement here and there. It hapepn-
¢d before. In 1977 the Janata Party had
a massive majority in this House and the
Concress had an equally massive majority
in the other House, From the 42nd to the
44th amendments we held discussions, ne-
gotiations. We were members in the op-
position at that time. We said : “We will
not allow this to go through unless you
allow that to go through.” So after a good
deal of ncgotiation we agreed ultimately
on the 44th amendment. So that is how
many of the provisions which were brought
in the 42nd amsndm=nt got modified in
the 44th amendment. That is the only way
of running the government in this country
successfully hereafter. I believe that. Un-
Icss the people in their wisdom again give
a massive mandate to ons of the parties
I do rot scec anv other way of running the
government.

On the fifth day when we had indivi-
Jual discussions, 1 called the leaders to
come for o joint mecting where the abso-
lutely desperate economic situations in the
country, which brooks no delay at all, 1
want that situation to be explained by mv
Finance Minister. 1 could have waited.
In fact T would have waited had the situa-
tion been not as desperate as that. To-
day it is the 15th of July. If those mea-
sures had not been taken on the 15th of
July—it was clear, absolutely certain—that
India was going to become a defaulter.
Once you become a defaulter what happens
to the country, what happens to the eco-
nomy is well-known. T do not have to des-
cribe it. What happens to inflation, what
happens to your credibility, what hapepns
to your credit worthiness, what happens to
afl the deposits which the N.R.Is have put
in vour banks in the confidence that this
Government would be stable, any Govern-
mext in Tndia would be stable and their
morey’ would not be jeopardized. There
wiotld be a run on these banks and where

would be? Thercfore, the absolute urgency
of the situation made me request these
friends {» come and have a little chat, a
sitting with my Finance Minister at which
all this was caplained. Now, we did not
tell them two things. Mr. Indrajit Gupta
has complaincd about those two things
not having been told to them in s0 many
words. tut | do not plead guilty in
that. Wlen a step like adjustment of
exchinge raie is taken, T do not think that
we could tell that to anyone in advance. ]
know they are all my friends. I know T
need their support. I know if they want
to bring the Government down they can.
Evzn so. [ would say that it is neither fair °
for them to ask for these two decisions to
send cold outside to be deposited in-a
bank, o that ;uu can  immediatcly take
seane oney which you need so  badly.
Abowt 'howe iwo decisions, it was not fair,
it vwould not be fair on their part to ask
and i would not be fair at all on my pant
to divulee st that stage.  All the other
aires which were vzally written about
in nowsnaper times without number. For
month+ aixd months they “acre being dis-
cussed.  Panel discussions took place. So.
it is not us if the measures which we have
1ol just dropped from the heaven over-
night. we wore not even three-four days
old. how could we prepare  all  those
papzis?  The papers were ready. The de-
cision: had not becn taken and persomally
I think they were not taken. they could
not be taken for very valid reasons. The
Governments the Chandra Shekharji's Gov-
crnment was not in a position to take those
decisions ardd it is 2w wall that they did
not tuke thos: decisions. The result was
that ihe accumiuted decision making fell
on our head and we had no time to lose
and. therefore. we had to take all these

ducisions.

Now. il wias nut a piecemeal approach
at all.  We have taken all the decisions.
There is oniy one thing now which is to
come before the people, but it will have
10 come before the House since the Parlia-
ment is in Session and that is the Indus-
trial Policy reforms. 1 am sure that in
the next two or three days we are going
to give final touches to it and it will come
before the House and it will go before the
people. But to say that it is a piecemeal
approach, it is not correct. It has very
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much to do with industrialisation, and the
products of industrialisation being sent in
trade and export mattsrs. So, there is a
multi-faccted thing and which is inter-dis-
ciplinary. and it is not a decision or a
series of decisions taken within five or
six days in isolation. They are not deci-
<ions in isolation. They ¢manted from
the same decision or samc approach to the
problems that are  Tucing todav.  Now.
what have 1 done? “What has the Govern-
ment done? We know that therc are no
alternatives to what we have dome. We
have only salvaged the prestizce of  this
country.

“Sarvanashe
Paaditah.”

Samutpanne  ardh  tvajat

This is pracisely whut we have done. |
do not say that our economy hus been
booming or is going to boom inunediatsly.
What T am saying is sarvanashe samut-
panne.  What would have haproned todav
it we had not done that? W hive done
it so as to salvage ihe cconcmy. Twatural-
Iy there is a long distance to gco. This 1s
rot all. This is not the final s:luion. this
i~ only the beginninz. ™ you uo not have
it beginning. you camnot have an end.
Therefore. the journey. the mahaprasthana
starts taday aftar we have taksn ihaoe do-
cisions. Thes: decisions have net been
criticised . ... (Im‘crrupticns ., And what
has been the result? This i~ what I want
our friends to undersiand. What Lus been
the result in the atmosphere” Wit has been
the change in thc atmospher:”? Within the
last one week. the Finance Minister has re-
ceived literally hundreds of messaees from
the NRIs abroad saving the they e go-
ing to support India now. Thxv are no!
eoirg to pull their monevs buck.  People
have come from other countrios to say
we are here to trade with von Iot us enter
a long-term agreemcnt. Withiz the next
few weeks we will be ontering lung-term
ugreements to supp’y things o other coun-
tries and they might be in @ mood to give
us some money in advance lso o tide
over the crisis in which w¢ find ourselves
today. Now, these arc the immediute fall
outs of the decisions taken.

As I said, these decisions are not with-
out hazards. These decisions are not un-
qualified decisions and T cannot say, T can-

not guarantee that these decisions will not
bring their own distress and their own dis-
advantage. But that is where the Congress
manifesto and the history of the Congress,
the party that runs the Government, comes
into the picture, It is not Mr. Manmohan
Singh. Manmohan Singh plus Mahatama
Gandhi, Jawaharlal Nehru, Indira Gandhi,
Rajiv Gandhi and we, the small people on
whom the mantle has fallen, this is a com
bination. Here is a person who knows
what is to be done and here we are who
Lnow what the people want. There will
be a marriage between the two. There is
absolutely no doub! about it. We will not
pursue anything which will be against the
| national interest or against the programmes
of the Congress meant for the poor. This
{ is the guarantee that I can give to this
L_Houqc_ We go by the manifesto.

{
i
!

Just iwo days back | (Interruptions)
Just day before yesterday, we have giver
sam > nnishing touches to the new Public
Pisiricotion Svstem that we want to bring
in 0 this  country, Public Distribrtion
Sveiem hus been talked about.  Except ir
o or three States. it has not been 2 suc
cess. It has not been cussessfully imple
mente:’. For hours nnd hours we had to
¢ into the loophole. of the Public Distr
bition System.  This would never have
hapened if it had not been a Governmen’
devoted to the poor. devoted to the inte
rests of the poor. So, we had to start
work from scratch, begin at the grass-roots
We will see to it that when the programmu
comes on the ground, this stuff. these essen-
iiul commodities will certainly reach the
last of the Fair Price Shops in the villuue
Thai is the nitty-gritty we have gone into
We have not only enunciated principies
Ve have not only repeated from the paras
of the manifesto, we have gone a head and
arranged for this. Now, before the Honse
adjourns after the session, I am going to
announce those thines in this House and i
the other House. That is the time frame
1 have kept before myself. How we are
going to reform the Public Distribntion
System, what is going to come in the place
of the ramshackle that vou have in the
name of Public Distribution system today,
these things will be clearly brought before
the Houce .1 have committed myself.-T am
now committing before the - House. : 1 haye
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committed my Government to this course
of action. So, first we take this commit-
ment.

As regards the political aspect, I am
waiting for this vote to be passed in this
House, I should be very plain. I did not
want to touch the political aspect before
the confidence vote is passed by this House.
That is in the fitness of things. That is
what political or other propriety demands
that I should be armed with a right to run
the Government, the mandate to run the
Government. Positively or negatively, by
whatever means the voting pattern suggests
or allows, the Government should be in a
position to run from tomorrow so that I
take up these matters. Not that I have not
done the home work, I have done the home
work, but T will start consultations with
other party leaders tomorrow. I have spo-
ken to one of the leaders this morning and
he said, “Yes, you are right, we will start
our sitings from tomorrow.’ I can assure
the House that on these very important
matters that have so far defied complete
solutions, we have to be in touch, we have
to discuss, we have to find a consensus and
without a consensus it will not be possible
to solve those problems for good. Even
with consensus, whether we will be able to
solve them within the time frame that we
have in mind I am doubtful, but at the
same time if there is no consensus there
will be no solution, I am absolutely clear
on that. So, this is going to be the metho-
dology, this is going to be the approach
and with this approach I have come to this
House because the President asked me to
find out whether this House is prepared to
let this Government run from tomorrow.
This is the summum bonum of the whole
thing. We have gone into the question of
what the Congress Governments have done
and what the others have done. We have
bandied insults and abuses times without
number in the last 40 years. But at the end
of 40 years, the people have given this
mandate. At the end of 40 years I am
sure they must have considered all aspects
of Mr. Paswan’s diatribe, I have no doubt
about it. They have done it and may be
tbey“ntdtouﬂusalsotha.twehave
done so well in. the past, so beware.
Agreed. I agree that this is-e0. This is
wamlls. I take it as a chance given by

the people to me to mend the Party Gov-

§
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ernment if there have been &ny lapaéi, and

- there ‘have been plenty of lapses ii the

past; to correct them in time $o that this
Government will not really be leading to
another national disaster. I would ~ not
lead to another national disaster, 1 would
take everybody into confidence to the ex-
tent it is possible. Still there are areas
in which nobody can be taken into confi-
dence. If hon. Members want me to tell
them what the budget is going to contain.
sorry, I cannot do that, and I am $ure I
won't be asked such questions. So, let us
start with consulting each other. In the
process of consultation we will immedi-
ately find out, we will come to know what
is to be discussed, what is to be kept aside.
The area of agreememt we will coficent-
rate on; the area of disagreemert we ‘will
keep aside, if possible. Within the area
of agreement we give and ‘take. ' If there
is'a view which is better than ‘the Gov-
ernment’s view in some respects, I am “pre-
pared to take your view and see that What
I have started with is mwodified ‘actofdingly.
I have no difficulty, I have no inhibition in
doing that, That will be the - approach.
So, this is the approach with whith I am
entreating this House. I have vosie to
this House with this motion. Whether it
is confidence or not, whether i 15 days
you could judge, whether you could 'really
judge what we are going to do in futtre,
all this is there, you can ask yourself all
these questions to which you may or piay
not find answers. But at the end of the
day you have to vote on this. That is
what is before you, ‘that is the vote. That
is the thing ¥'am concerned with., I have
to run the Government tomotrow, T can-
not have the debating socicty ad hauséam.
We can debate, we can debate the lapses,
we can debate the plus points, ‘the minus
points, all these are all right, but the pdmt s
that the Government has to run mmdnw
and by common consent, as far as T coitld
remember, all sections of “the House ihd
the people themselves want  that thére
should be a Government and we shodld ot
go back to them with a beggar's bowl dfy-
ing. “Well, we arenotab]otomnthecﬂv
ernment but still give us votss Ihlin.

kind of thing they wilt not tolefate. ““That
is why ‘we are here discussing, debating on
this motion and ‘this‘is what 3 what ¥ beg
of you to consider as the most crucial as-
pect of the voting today.
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Sir, about Assam I just wanted to give
a litle clarification. It is said that there
was a general amnesty and all that was
done wrongly. I have to tell the House
that we have a State Government there
which is dealing with this problem. Left
to myself, I would let the State Govern-
ment deal with the problem without inter-
fering, without taking an initiative from
Delhi itself and creating more confussion
in the short run. I would see how the
State Government deals with the situation,
I would not like to come to any hasty con-
clusion about that. What Mr. Saikia, the
Chief Minister before the clection did was
that he gave a commitment to thc people
that those against whom thers are no cases
pending or only small, petty cases are pen-
ding—if I have undersiood his report cci-
rectly—will be released. That is what he
has done after assuming power. It is not
an amnesty in the sense in which those
against whom heinous offences are there,
have been released. It is not like that. He
made a commitment. There was nothing
of this abduction in the picture at that
time. So, after the abduction, he has
naturally started cfforts to ses that those
who have been abducted are not killed. Onc
person has been killed already; we do not
know under what circumstances he has
been killed. But his first priority is to
save the lives of these people and if any
exchange or any releases are necessary in

order to do that, then as a responsible
Chief Minister he will do that. We should
watch the situation for some more time

before pronouncing a verdict on what has
been done. It 1s not a question of general
amnesty that everybody is being released
as a quid pro quo. As 1 said, it is not a
quid pro quo. It is an one sided commit
ment which we gave before the election
and which he has implemented after the
election. But the rest, it is a question of
negotiation and that is going on. That is
how I understand. I also understand that
the local units of all the parties whose
leaders have criticised this dccision today
are in favour of this decision. They have
passed a resolution. I have got a copy of
-that resolution. So, there seems to be
some hiatus between what the leaders here
think and what their junior partners there
think. You may better. check up with
them. I have an authority that there is a
resolution. A resolution has been passed
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with the signatures of the €aders of all
the paities, not just Mr Saikia himself. So,
1 wouid like to pluce that before the House
and that would explain all these things.

SHRi BASU DEB ACHARIA
Rura)

(Ban-
: What 1s there in the resolution?

SHRI P V. NARASIMHA RAO
iiere 15 an wppeal io both sides in this
resoluiton, asking the ULEFA to respond to
tue sieps taken by the Goverament and
velease of TADA detenues. The signato-
ies iuctude representatives from all  the
irut:opal political pardes including thosc
ul the national icvel appear to be critical
of ine ofier of release. This is what I
said. - S0, it is  ail right, I mean if the
local units think in a particular way we
should respect the views of the local units
because they Lnow where the shoe pinches.
50, et them do it. They are doing in a
joing mannei. 1 think the Chief Minister
s taking others into confidence evidently
«nd they have come out with this joint
sfatement. So, let us wait and let us not
pronounce anvthing just now.

5w, aboui ihe industrial reforms, 1 said
wiey dre still in -the” offing. In the next
(wo or three days we will come out with
incin. But as always happens, three or
iour newspapers have come out with ver-
sions which do not tally entirely with each
other and any intelligent guess is possible
o bring all those things that have appear-
cd in tbe papers.  So, let us not ge by
what has been contained in the news-
papers. What I would say is that we are
Jeregulating the economy, but at our own
pace. We welcome foreign investment,
but un our terms and in areas we deem
important  and critical. This is the
cardinal principle subject to which we are
doing this. If we consider that in an area
no industrialisation is necessary or if it is
injurious -from- the point of view of a
developing country—and we can conceive
of many such situations where it may not
be injurious from their point of view in
their countrics, but it is certainly injurious
from our point of view in our country—
the Government reserves the right to stop
that kind of industry from coming here.
Tt “is:not as -though we have opened up to
an extent where everybody is welcome to
come and do everything here. It is not
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asible.  So, bulk of our conirols, we
ave found have hampered the economic
activities in the past. This has been the
¢xperience. Time has come according 1o
the Government and according to every-
one because this change is sweeping the
whole world. 1 do not want to say any-
thing about Comrade Gorbachev and
what is happening in other countries. All
this has been said already. People are
more knowledgeable than myself on what
is happening in the Soviet Union. That
has been spoken. So, 1 do not have to
repeat all that we cannot keep out of this
change. this complete global sweeping
change that is coming. May-be in the
manner in which we manage the change
in this country, we may be committing
mistakes. 1 am not  quite sure
that  others are not committing
mistakes. But I do not want to commit.
So, let us find out. You are authorities
on this. 1 am prepared to sit with you
and discuss what we did, what we should
do and what needs to be done. BIP friends
also can tell us what needs not to be
done, all that. Let us come to an under-
standing of what should be done in pur-
suance of this great change which you
cannot ignore and if we ignore, we do it
at our peril. We will be simply isolated
in the world and we do not want this iso-
lation to come to India. That is why.
there is so much of area in which we
could come to an agreement, to an under-
standing and 1 can assure you that I will
keep my mind open. The Government
mind will be absolutely open to new ideas,
new innovative ideas that may be coming
from any quarter. This is the spirit in
which we are approaching the problems of
ihe country.

1 nced not reply to all the points that
have been raised, some of them are rele-
vant but you know in such a long debate,
some irrelevant things also slip in. Noth-
ing can be done about them. You will
pardon me if I do mot really follow those
hon. Members, 1 do not chase them into
those fields which 1 consider irrelevant.

Thank you very much.
this Motion for the
House. (Interruptions).

I command
accoptance of the

MR. SPEAKER : The question is:
“That this House expreses s confi-
dence in the Council of Ministers.”

Those in favour will please say ‘Ayz’.
SEVERAL HON. MEMBERS : ‘Aye’.

MR. SPEAKER : Those
please say ‘No’.

against  will

SOME HON. MEMBERS ; ‘No'.

MR. SPEAKER: 1
have it.

think the
The 'Ayes” have it.

‘Ayes‘
SOME HON. MEMBERS: The ‘Noes'
have it,

MR. SPEAKER : Let the
cleared—

Lobbies be

MR. SPEAKER : Hon. Members, As
Division Numbers have not so far been
allotted to Members, it is not possibie to
hold the Division by the Automatic Vote
Recording Machine. Divisfon will now

take place under Rule 367AA by distri-
bution of slips.

Members will be supplied at their seats
with ‘Aye’/'No printed slips for recording
their votes. ‘Aye’ slips are printed on one
side in green, both in English and Hindi
and ‘No’ in red on its reverse. On these
slips, Members may kindly record votes of
iheir choice by signing and writing their
identity card numbers, names, constituency
and State/Union Territory and date legibly
at the places specified on the slip. (Interrup-
tions) Or else, you can write your
names at least. Members who desire
to record ‘Abstention” may ask for the
‘Abstention’ slip which is in yellow colour.
Immediately after recording his vote, cach
Member should pass on his slip to the
Division Clerk who will call upon his seat
to collect the same for handing over to
the Officers at the Table. Members are

requested to fill in only one slip for the
division.

(Interruptions)

MR. SPEAKER: Well, hon, Members
I think the Hindi version of this state-
ment is available to you. I will again read
it out. To be more exact, you can put
on your earphone. You would get word-
by-word translation of what I am reading
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iicre again because if 1 just translate, there
may .be a ship here and there.  Well, 1
Wil repeat it agam. It you want, I can
transiate word-by-word.  But that would
be more correct. 1 will read it out again.

As Division Numbers have not so far
veen allotted to Members, it is not possi-
ble to hold the Division by the Automatic
Vote Recording Machine. Division will
now take place under Rule 367AA by
distribution of slips.

Members will be supplied at their seats
with "Aye’/"No’ printed slips for recording
their votes. “Aye’ slips are printed on one
side in green, both in English and Hindi
and 'No” in red on its reverse. On these
slips, Members may kindly record votes of
their choice by signing and writing their
identity curd numbers. 1f they do not
remember their identity card Nos., they
can write their names,  constituency
and State Union Territory  and  date
legibly at the places specified on the slip.
Mcmbers who desire to record ‘Absten-
tion’ may ask for the ‘Abstention” slip
which 1s in vellow colour. Immediately
after record his vote, each Member should
pass on his slip to the Division Clerk who
will call upon his seat to collect the same
for handing over to the Oflicers at the
Table. Members are requested to fitl in
only one slip for the Division.
| Translation]

I would liek to speak in Hindi. The elec-
tronic voting device is not working and the
division numbers have not been allotted to
the Members. Therefore, you will be
given a slip and you have to write your
name on it. The slips would be in two
colours—green and red. Whatever Yyou
want to write. whether Ayes or Noes, you
can write. If vou want to write on both
the slips, you can do so. You have to
write your name, State/UT and Identity
Card No. (Interruptions).

[English]

SHRI SOMNATH CHATTERJEE
Sir, hc has got neither any identity nor
any State because he is a nominated Mem-
ber. (Interruptions).

| Translation]

MR. SPEAKER: Thereafter you may
record ‘Aye’ or ‘No’. He will be pro-
vided with another slip in yellow colour.
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You may vole according to your choice.
Our sttt members will collect it from
vou and then the slips will be counted.
I'hereafter the result will be announced. The
‘Aye’ slips are printed in green letters and
‘Mo’ in red. The *Abstention’ slip is in vel-
low colour. I think this explanaticn is
enough.

[English]
The question is:

That the following motion moved by thc
Prime Minister be adopted :(—
“That this House expresses its confi-
dence in the Council of Ministers.”
Now Division—Let the slips be distri-
buted.
AYES
[18.46 hrs.
Div. No. 1]

Ahamed, Shri L. (Manjeri)
Ahirwar. Shri Anand (Sagar).

Ahmed, Shri  Kumaluddin
konda),

(Hanam-

Aivar, Shri Mani Shankar (Mayiladato-
raij

Anbarasu Era. Shri (Madras Ceniral)

Annayyagari, Shri Sai  Pratap (Rajam-
pet)

Anthony, Shri Frank (Nominated Anglo-
Indian) '

Antulay, Shri A. R. (Kulaba)

Arunachalam, Shri M. (Tenkasi)

Asokaraj. Shri A. (Perambalur)

Athithan, Shri R. Dhanuskodi (Tiru-
chendur)

Buncrjec. Kumari
South)

Muamata (Calcutta-

Bansal, Shri Pawan Kumar (Chandi-
garh)

Bhadana, Shri Avtar Singh (Faridabad)
Bhagat, Shri Vishweshwar (Balaghat)
Bhagey Gobardhan, Shri (Mayurbhanj)

Bhakta, Shri Manol‘anjan (Andaman-
Nicobar) )

Bhandari, Shrimati Dil Kumari (Sikkim)
Bhardwaj, Shri Parasram (Sarangarh)
Bhoi, Dr. Krupasindhu (Sambalpur)
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Bhonsle, Shri Prataprao B. (Satara)
Bhonsle, Shri Tejsinghrao (Ramtek)
Bhwria. Shri Dileep Singh (Thabua)
Birbal. Shri (Ganganagar)

Buta Singh, Shri (Jalore)

Chacko, Shri P. C. (Trichur)
Chaliha, Shri Kirip (Guwahati)
Chandrakar, Shri Chandulal (Durg)

Chandrasekhar.  Shrimati  Maragatham
{Sriperumbudur)

Charles, Shri A. (Trivendrum)
Chaundhri. Shri Narain Singh (Hissar)
Chaudhary. Shri Ram Prakash (Ambala)
Chaure, Shri Bapn Hari (Dhule)
Chavan, Shri Prithviraj D. (Karad)

Chavda, Shri  Ishwarbhai  Khodabhui
{ Anand)

Chennithala. Shri Ramesh (Kottavam)
Chidambaram. Shri P. (Sivaganga)
Chinta Mohan. Dr. (Tirupathi)

Chowdhurv, Shri A. B. A. Ghani  Khan
(Malda)

Daemor, Shri Somjibhai (Dohad)
Deka. Shri Prabin (Mangaldoi)

Delkar, Shri Mohan (Dadra and Nagar
Haveli)

Dennis. Shri N. (Nagercoil)
Deora, Shri Muwrli (Bombay South)

Deshmukh, Shri Anantrao (Washim)

Dev, Shri Santosh Mohan (Tripura
West)

Devarajan, Shri B. (Rasipuram)

Devi. Maharani Bibhu Kumari (Tripura
East)

Dighe, Shri Sharad  (Bombay-North
Central)

Digvijaya Singh, Shri (Rajgarh)

Diwan, Shri Pawan (Mahasamund)

Dutt, Shri Sunil (Bombay-North)
Farook. Shri M. O. H. (Pondicherry)
Fernandes. Shri Oscar (Udupi)
Gatkwad. Shri Udaisinghrao (Kolhapur)

Gajapathi, Shri Gopi Nath (Berham-
pur)

Gamit, Shri Chhitubhai (Mandvi)

Gangula, Shri Prathap Reddy (Nand-
val)

Gavit. Shri Manikrao Hodlya (Nandar-
bar)

Gehlot. Shri Ashok (Jodhpur)

Ghatowar. Shri Paban  Singh  (Dibru-
aarh)

Girivappa. Shri C. P. Mudala (Chitra-
durga)

Gogoi, Shri Tarun (Kaliabor)
Gomango, Shri Giridhar (Koraput)
Gounder. Shri A. Senapathi (Palani)

Govindarajulu. Shri R. Kanaga (Siva-
kasi)

Gudadinni. Shri B. K. (Bijapur)
Handizue, Shri Bijov  Krishna (Jorhat)
Heoda. Shri Bhupinder Singh (Rohtak)
Imchalemba. Shri (Nagaland)

Inderjit, Shri (Darjeeling)

Jaffer Sharief, Shri C. K. (Bangalore
North)

Takhar. Shri Bal Ram (Sikar)
Janarthanan. Shri M. R. (Tirunelveli)
Jangde, Shri Khelan Ram (Vilaspur)
Jatav. Shri Rare T.al (Morena)
Jawali, Dr. B. G. (Gulbarga)
Jayamohan, Shri A. (Tirupattur)
Jeevarathinam. Shri R. (Arkonam)
Thikram. Shri Mohan Lal (Mandla)

Juvvadi, Shri Chokka Rao (Karim
Nagar)
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Kahandole, Shri Z. M. (Malegam)
Kale, Shri Shankar Rao (Kopergaon)
Kaliaperumal, Shri P. P. (Cuddalore)
Kamal Nath, Shri (Chindwara)

Kamat, Shri Gurudas (Bombay-North-
East)

Kamble, Shri Arvind Tulshiram (Os-
manabad)

Kamson, Prof. M. (Outer Manipur)

Kanithi, Dr. Viswanatham (Srikaku-
lam)

Karreddula, Kamla Kumari (Bbadra-
chalam)

Kasu, Shri Venkata Krishna Reddy
(Narasaraopeta)

Kaul, Shrimati Sheila (Rae Bareli)
Khan, Shri Aslam Sher (Betul)
Khan. Shri Ayub (Jhunjhunu)

Khursheed, Shri Salman (Farrukha-
bad)

Konathala, Shri Rama Krishna (Anaka-
palli)

Krishnaswamy, Shri M. (Vandavasi)

Ksirsagar. Shrimati Kesharbai Sonaji
(Beed)

Kuli, Shri Balin (Lakhimpur)

Kumarmangalam, Shri Rangrajan

(Salem)
Kuppuswamy, Shri C. K. (Coimbatore)
Kurien, Prof. P. J. (Mavelikara)

Lakshmanan, Prof. Savithri (Mukunda-
puram)

lourdusamy, Shri Adaikalaraj (Tiru-
chirapalli)

Made Gowda, Shri G. (Mandya)

Malik. Shri Dharam Pal Singh (Soni-
pat) y

Mallikarjun, Shri (Mahbubnagar)
Mallu, Dr. R. (Nagar Kurnool)

Mane, Shri Rajaram Shankarrao (Ichal-
kaarnji)

Marbaniang, Shri Peter G. (Shillong)
Mathew, Shri Pala K. M. (Edukki)

Mathur, Shri Shiv Charan (Bhilwara)
Meena, Shri Bheru Lal (Salumbar)
Meghe, Shri Datta (Nagpur)

Mirdha, Shri Nathuram (Nagaur)
Mirdha, Shri Ram Niwas (Barmer)
Muniyappa, Shri K. H. (Kolar)
Muraleedharan. Shri K. (Calicut)

Murthy, Shri M. V. .Chandrashekara
(Kankapura)

Murugesan, Shri N. (Karur)
Muttemwar, Shri Vilas (Chimur)
Naik, Sh. A. Venkatesh (Raichur)
Naik, Shri G. Devraya (Kanara)
Naikar, Shri D. K. (Dharwad, North)
Naundi, Shri Yellaiah (Siddipet)
Narayanan, Shri K. R. (Ottapalam)

Narayanan, Shri P. G. (Gobichettiyala-
vam)

Nawale, Shri Vidura Vithoba (Khed)
Nayak, Shri Mrutyunjaya (Phulbani)

Nayak. Shri Subash Chandra (Kala-
handi)

Netam, Shri Arvind (Kankar)
Nikam, Shri Govindrao (Ratnagiri)

Nyamgonda, Shri Siddappa Bhimappa
(Bagalkot)

Odyar, Shri Channaiah (Davangare)

Owaisi, Shri Sultan Salahuddin
(Hyderabad)

Dr. (Smt.) Padma (Nagapattinam)
Padmasree, Shri Kundumula (Nellore)

Pal. Dr. Devi Prosad (Calcutta-North-
West)

Palacholla, Sh. Venkata Rangayya
Naidu (Khammam)

Pandian, Shri D. (Madras North)
Panigrahi, Shri Sribeilav (Deogarh)
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Panja, Shri Ajit Kumar (Calcutta-
North-East)

Patel, Shri Praful (Bhandara)
Patel, Shri Shravan Kumar (Jabalpur)

Patel. Shri Uttambhai Hargibhai (Bul-
sar)

Patil, Shri Anwari Basavaraj (Koppal)

Patil, Shri  Prakashbapu Vasantrao
(Sangli)

Patil, Smt. Pratibha Devisingh (Amra-
vati)

Patil, Shri Uttamrao Deorao (Yavat-
mal)

Patil, Shri Vijay Naval (Erandol)
Patil, Shri Yashwantrao (Ahmednagar)
Patra, Dr, Kartikeswar (Balasore)
Pattanayak. Shri Sarat Chandra (Bolan-
gir)
Pawar, Shri Ajit Anantrao (Baramati)
Pawar, Dr. Vasant Niwentti (Nasik) =
Peruman, Dr. P. Vallal (Chidambaram)
Pilot, Shri Rajesh (Dausa)

Poosapati, Shri Anandgajapati Raju
( Robbili)

Potdukhe, Shri Shantaram (Chandra.
pur)

Piabhu. Shri R. (Nilgiris)

Prabhu Zantya, Shri Harish Narayan
(Panji)

Pradhani. Shri K. (Nowrangpur).

Prasad. Shri V. Sreenivasa (Chamaraja-
nagar)

Rahi, Shri Ram Lal (Misrikh)
Rai, Shri Kalpnath (Ghosi)
Rajaravivarma. Shri B. (Pollachi)

Rajendrakumar, Shri S. S. R. (Chengeel-
pattu)

Rajeshwaran, Dr. V. (Ramnathapuram)

Rajeswari, Shrimati Basava (Belary)

Raju, Sh. S. Vijaya Rama (Parvathi-
puram)

Ramamurthy, Shri K. (Krishnagiri)
Ramaswamy. Shri R. (Periyakulam)

Ramachandran, Shri Mullappally (Can-
nanore)

Ram Babu, Shri A. G. S. (Madurai)
Ram Singh, Rao (Mahindergarh)
Rath. Shri Rama Chandra (Aska)

Rao, Shri V. Krishna (Chikballapur)

Rathva. Shri Naranbhai Jamlabhai
(Chhota Udaipur)

Rawat. Shri Bhagwan Shankar (Agra)

Reddy, Shri Anantha Venkata (Ananta-
pur)

Reddy, Shri M. Baga (Medak)

Reddy, Shri Mahasamudram Ghanen-
dra (Chittoor)

Reddy, Shri Megunta Subbarama (On-
gole)

Reddy. Shri R. Surender (Warangal)
Reddy. Shri Vijaya Bhaskara (Karnool)

Sadu!, Shri Dharmanna Mondayya
(Solapur)

Sahi, Smt. Krishna (Begusarai)
Sait, Shri Ebrahim Sulaiman (Ponnani)
Sajjan Kumar, Shri (Outer Delhi)
Sangma, Shri Purno A. (Tura)
Sanipalli. Shri Gangadhara (Hindupur)
Sawant, Shri Sudhir (Rajapur)
Sayeed, Shri P. M. (Lakshadweep)
Scindia, Shri Madhav Rao (Gwalior)
Selja. Km. (Sirsa)

Shankaranand, Shri B. (Chikkodi)
Sharma, Shri Chiranji Lal (Karnal)
Shingda, Shri Damu Barku (Dedhanu)
Shivappa, Shri K. G. (Shimoga)
Shukla, Shri Vidya Charan (Raipur)
Sidnal, Shri S. B. (Belgaum)
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Silvera, Dr. C. (Mizoram)
Singh. Shri Arjun (Satna)
Singh, Shri Dalbir (Shahdol
Singh. Shri Khelsai (Sarguja)
Singh, Shri Manphool (Bikaner)
Singh. Shri Motilal (Sidhi)

Singh, Km. Pushpa Devi (Raigarh)
Singh, Shri S. B. (Rajnandgaon)
Sodi, Shri Manku Ram (Bastar)

Solanki, Shri Surajbhanu (Dhar)

Soundaram. Dr. (Smt) K. S. (Tiru-
chengode)

Sridharan, Shri R. (Madras South)
Srinivasan. Shri Chinnasamy (Dindigul)
Sukh Ram. Shri (Mandi)

Sultanpuri. Shri Krishan Dutt (Shimla)
Sundararaj. Shri N. (Pudukkotta)

Suresh. Shri Kodikkunil (Adoor)
Swamy. Shri G. Venkat (Pedapalli)
Tara Singh. Shri (Kurukshetra)

Thakur, Mahendra Kumar Singh
(Khandwa)

Thangkabalu. Shri K. V. (Dharmapuri}

Tharadevi Siddarth. Shrimati D, K.
(Chikmagalur)

Thomas. Prof. K. V. (Ernakulam)

Thorat, Shri Sandipan Bhagwan (Pan-
dharpur)

Thungon Shri P. K. (Arunachal West)

Tindivanam, Shri K. Ramamurthee
(Tindivanam)

Hope. Shri Ankushrao Raosaheb (Jalna)
Topno, Kumari Frida (Sundargarh)
Tytler, Shri Jagdish (Delhi Sadar)
Umbrey, Shri Laeta (Arunachal East)
Upadhyay, Shri Swarup (Tejpur)

Urs, Smt. Chandra Prabha (Mysore)

Vandayar, Shri K. Thulasiah (Thanja-
vur) ‘

Verma, Shri Bhawani Lal (Tanjgir)
Verma, Km. Vimla (Seoni)
Vijayaraghavan, Shri V. S. (Palghat)
Vyas, Dr. Girija (Udaipur)

Wasnik, Shri Muokul Balkrishna (Bul-
dana)

Williams. Maj. Gen. R. G. (Nominated
Anglo-Indian)

NOES

Abedva Nath, Mahant (Gorakhpur)
Advani. Shri Lal. K. (Gandhi Nagar)
Acgnihotri, Shri Rajendra (Jhansi)
Balivan. Shri N. K. (Muzaffar Nagar)

Bandaru. Shri Datatrava  (Secundera-
bad)

Berwa. Shri Ram Narain (Tonk)
Bhargava., Shri Girdhari Lal (Jaipur)
Chaudhary, Shri Rudrasen (Bahraich)
Chauhan. Shri Chetan P. S. (Amroha)
Chavda, Shri Harisinh (Banaskantha)
Chikhalia, Shrimati Bhavna (Junagarh)
Chhotev T.al. Shri (Mohanlalganj)
Chikhlia, Km. Dipika (Baroda)
Choudhary, Shri Ram Tahal (Ranchi)
Chowdhary, Shri Pankaj (Maharajganﬁ
Das, Shri Dwarka Nath (Karim Ganj)
Deshmukh, Shri Chandubhai (Bharuch)
Dhumal. Prof. Prem (Hamirpur)

Dikshit, Shri Shreesh Chandra (Vara-
nasi)

Drona, Shri Jagat Vir Singh (Kanpur)

Fundkar, Shri Pandurang  Pundlik
(Akola)

Gangwar, Dr. P. R. (Pillibhit)
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Gangwar, Shri Santosh Kumar (Bareilly)

Gautam, Shri Sheela (Aligarh)

Gohil, Dr.  Mahavirsinh  Harisinhji
(Bhavnagar)

Gowde, Shri K. Venkatgiri (Bangalore
South)

Jai Prakash, Shri (Hardoi)
Jaswant Singh, Shri (Chittorgarh)
Jatiya, Shri Satyanarayan (Ujjain)
Jeswani, Dr. K. D. (Kheda)

Joshi, Shri Anna (Pune)

Joshi, Shri Dau Dayal (Kota)
Kulka Das, Shri (Karolbagh)
Kumal. Shri Shyam Lal (Basti)

Kanaujia.  Dr. G, L.
Kher)

(Iakhimpur

Kanodia. Shri Mahesh Kumar (Patan)
Kapse. Shri Ram (Thane)
Kashwan. Shri Ram Singh (Churu)

Katheria, Shri Prabhu  Daval (Flioza-
bad)

Khandelwal. Shri Tara Chand (Chandni
Chowk)

Khanduri. Maj. Gen. (Retd)) Bhuwan
Chandra (Garhwal)

Khanoria, Shri D. D. (Kangra)
Khurana. Shri Madan Lal (South Delhi)
Woli. Shri Ganga Ram (Bayana)

Kordia.  Shri  Chandresh  Patel (Jum-
nagar)

Kori, Shri Gaya Prasad (Jalaun)

Krishendra Kaur (Deepa) Shrimati
(Bharatpur)

Kumar, Shri V. Dhananjaya  (Manga-
lore)

Kusmaria, Shri Ramkrishna (Damoh)
Lodha, Shri Guman Mal (Pali)
Mahajan, Shrimati Sumitra (Indore)

Mahendra Kumari, Smt. (Alwar)

Mallikarjunaiah, Shri S. (Tumkur)
Maurya, Shri Anand Ratna (Chandauli)
Mishra, Shri Ram Nagina (Padrauna)
Misra. Shri Janardan (Sitapur)

Misra. Shri Shyam Bihari (Bilhaur)
Munda, Shri Kariya (Khunti)

Naik, Shri Ram (Bombay-North)
QOraon, Shri Lalit (Lohardaga)

Pandeya. Dr. Laxmi Narayan (Mand-
saur)

Passi. Shri Balraj (Naini-Tal)

Patel, Dr. Amrit Lal Kalidas (Mehsuana)
Patel, Shri Haribhai (Porbander)

Patel. Shri Somabhai, (Surendranagar)
Pathak, Shri Harin (Ahmedabad)
Pathak, Shri Surendra Pal (Shahabad)
Patidar. Shri Rameshwar (Khargone)
Prem. Shri B. L. Sharma (East-Delhi)
Premi. Shri Mangal Ram (Bijnor)
Purkayasth, Shri Kabindra (Silchar)
Raje, Shrimati Vasundhara (Jhalawar)
Rajnarain, Shri (Basgaon)

Ramdew Ram. Shri (Palamau)

Rawal. Di. Lal Bahadur (Hathras)
Rawat, Shri Bhagwan Shankar (Agra)
Rawai, Prol. Rasa Singh (Ajmer)

Rongpi. Dr. Jayamta (Autonomous Dis-
iret)

Sakshiji; Shri Swamy (Mathura)
Sanghani, Shri Dileep Shai (Amreli)
Saraswati, Shri Yoga Nand (Bhind)

Sarode. Dr. Gunvant Rambahau (Jal-
faon)

Shah, Shri  Manabendra (Tehri-Garh-
wal)

Sharma, Shri Jeewan (Almora)

Sharma, Shri Rajendra Kumar (Ram-
pur)
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Sharma, Shri V. N. (Hamirpur)
Shastri, Shri Vishwanath (Ghazipur)

Shukla, Shri Ashte Bhuja Prasad
(Khalilabad)

Singh, Shri Brijbhushan Sharan (Gonda)
Singh, Shri Devi Bux (Unnao)

Singh, Shri Mahadeepak (Etah)

Singh, Shri Rajveer (Aonla)

Singh, Shri Ram (Haridwar)

Singh. Shri Ram Pal (Domariaganj)
Singh. Shri Satya Deo (Balrampur)
Swami. Shri Chinmayanand (Badaun)
Swami. Sureshanand (Jalesar)

Tandel. Shri D. 1. (Daman & Diu}

Thakore, Shri Gabhaji Mangaji (Kapad-
wanj)

Tomar. Shri Ramesh Chand (Hapur)

Tripathi, Shri Lakshmi Narain Mani
(Kaiserganj)

Tripathi, Shri Prakash Narain (Banda)
Trivedi. Shri Arvind (Sabarkantha)
Uma Bharati. Kumar (Khajuraho)

Vaghela, Shri
(Godhra)

Shankarji Laxamanji

Varma, Shri Ratilal (Dhanduka)

Vekaria, Shri S. N. (Rajkot)

Verma. Shrimati Rita (Dhanbad)

Virendra Singh, Shri (Mirzapur)
19.00 hrs.

(Interruptions)

MGIPF-~545 1.88/91—15-1-92—-700),

MR. SPEAKER : May 1 request the
Members to please be seated in their seats
1o facilitate the collection of slips?

(Interruptions)

MR. SPEAKER : Hon. Members, please
tahe vour seats, please take your seats.

(Interruptions)

MR. SPEAKER : May 1 request the
Members to take their seats? Please take
your seats.

MR. SPEAKER : Subject to correction®,
the result of the Division is:

Ayes : 241
Noes: 111

The motion was adopted.

SHRI SOMNATH CHATTERIEE
What is the number of abstentions ?

MR. SPEAKER : There are 112 absten-
tions.

The House stands adjourned to meet on
16th July, 1991 at 11.00 hours.
19.07 hrs.

The Lok Sabha then adjourncd till
Eleven of the Clock on Tuesdax. July 16,
1991/ Asadha 25, 1913 (Saka).

As Corrected

“One slip for Ayes has allegedly been
filled by Shri Akber B. Pasta, IC No.
396 an elected member from Vellore
Constituency of Tamil Nadu, He has
not so far taken oath and therefore he
is not entitled to take part in the pro-
ceedings of the House.

On rechecking of the slips in the
Branch, it has been found that slips for
Noes are actually 109.



